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ment during the year ending the 
31st day of March, 1963, in res-
pect 01. 'Supplies and Disposals'." 

DsMAND No. 101-PUBLIC WORKS 

''That a sum not exceeding 
Rs. 28,48,19,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963, in res-
pect of 'Public Works'." 

DzMAND No. 102-STATIONERY AND 
PRINTING 

''That a sum not exceeding 
Rs. 6,98,09,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963. in res-
pect of 'Stationery and Printing'," 

DEMAND No. I03-ExPENDrrURE ON DIS-
PLACED PERSONS 

"That a sum not e~eeding 

Rs. 7,18,93,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963. in ;'es-
peet of 'Expediture on Displaced 
Persons'." 

DEMAND No. 104-OTm:R REVENUE Ex-
PENDITURE OF THE MINISTRY OF WORKS. 
HOUSING AND SUPPLY 

''That a sum not exceeding 
Rs. 57,95,000 be granted to the 
President to complete the ,.um 
necessary to defray the charges 
which will come in course of ,ay-
ment durin. the year ending the 
31st day of March, 1963, in res-
pect of 'Other Revenue ExpendI-
ture of the ~try of Works, 
Houain, ahd Supply'." 

DIMAND No. 141-CAPlTAL OUTLAY OM 
PuBuc WORKS 

"That a sum not exceedinl 
Rs. 7,11,75,000 be I1"8nted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963, in res-
pect of 'Capital Outlay on Public 
Works'." 

DIMAND No. 142-DELBI CAPrrAL OUT_ 
LAY 

''That a sum not exceeding 
Rs. 6,46,35,000 be granted to the 
Pres:dent to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963, in res-
pect of 'Delhi Capital Outlay'." 

DEMAND No. 143-OTHER CAPITAL OUT-
LAY OF THE MINISTRY OF WORKS, 
HOUSING AND SUPPLY 

"That a sum not exceeding 
Rs. 14,59,39,000 including the sums 
already voted on account for the 
relevant survices be granted to the 
President to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963 in res-
pect of 'Other Capital Olltlay of 
the Ministry of Works, Housing 
and Supply'," 

MINISTRY OF HOME AFFAIRS 

Mr. Chairman: The House will now 
take up discussion and voting on the 
Demands for Grants under the control 
of the Ministry of Home Aft'alrL 

Hon. Members who are desirous of 
moving cut motions may send chits 
containing the numbers of the Rl.,ct,4 
cut motions at \he Ta))le within OfteeD 
minutes. 
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DEMAND No. 40-MINISTRY OF HOME 
AFFAIRS 

Mr. Chairman: Motion moved: 

''That a sum not exceeding 
R,. 2 90,27,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963, in-C'espect 
of 'Ministry of Home Affaris' ". 

DEMAND No. 49-CABINE.T 
Mr. Chairman: Motion moved: 

"That a sum not excceding Rs. 
29,47,000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1963, in respect of 
'Cabinet'." 

DEMAND No. 50-ZONAL COUNCILS 
Mr. Chairman: Motion moved: 

"That a sum not exceeding 
Rs. 1,76,000 be gran ted to the 
President to complete the sum 
necessary to defray the chnrges 
which will come in course of pay-
ment during the year ending the 
31st day of March. 1963, in respect 
'Zonal Councils'." 

DEMAND No. 51-ADMINISTRATION OF 
JUSTICE 

Mr. Chairman: Motion moved: 

"That a sum not exceeding Rs. 
2,10,000 be granted to the Pre ;i-
dent to complete the sum neces-
sary to defray the crargcs which 
will rome in course of payment 
during the year ending the 31st 
day of March, 1963, in respect 
of 'Administration of Justice". 

DEMAND No. 52-POLICE 

Mr. Chairman: Motion moved: , 
''That a sum not exceeding Rs. 

5,33,70,000 be gTanted to the 
President to complete the sum 
necessary to defray the charges 

whioh will C'OIlle in course of pay-
ment during the year ending the 
31st day of March, 1963, in respect 
of 'Police'." 

DEMAND No. 53-CENSUS 

Mr. Chairman: Motion moved: 

"That II sum not exceeding Rs. 
70,25,000 be granted to the Presi-
dent to cOllllPlete the sum neces-
sary to defray the charges whit'h 
will come in course of payment 
during the year ending the 31st 
day of March, 1963, in respect 
of 'Census'" 

DEMAND No. 54-STATISTICS 

Mr. Chairman: Motion moved: 

"That a sum not exceeding Rs. 
1,56,40,000 bc granted to the Presi-
dent to complete the sum neces-
sary to defray the charge3 which 
come in course of payment during 
the year ending the 31st day of 
March, 1963, in respect of 'Statis-
tics' ". 

DEMAND No. 55-PRIVY PURESES AND 
ALLOWANCES OF INDIAN RULERS 

Mr. Chairman: Motion moved: 

"That a sum not exceeding Rs. 
4.12,000 be granted to the Presi-
dent to complete the sum ne:'cs-
sary to defray the charges which 
will come in course of paympnt 
during the year ending the 31st 
day March, 1963, in respect of 
'Privy Purses and Allowances of 
Indian Rulers,". 

DEMAND No. 56--DELID 

Mr. Chairman: Motion moved: 

"That a sum not exceeding Rs. 
12,04,70,000 be l1'anted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963, in respect 
of 'Delhi'." 
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DEMAND No. 57-HIMACHAL PRADESH 

Mr. Chairman: Motion moved: 

"That a sum not exceeding Rs. 
8,65,42,000 be granted to the 
Pre,ident to complete the sum 
necessary to defray the charges 
which will come in course of pay-
ment during the year ending the 
31st day of March, 1963 in respect 
of Himachal Pradesh". ' 

DEMAND No. 58---ANDAMAN AND 
NICOBER ISLANDS 

Mr. Chairman: Motion moved: 

"That a sum not exceeding Rs. 
2,32,97,700 be granted to the Presi-
dent to complete the sum necs-
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March. 196~, in respect of 
"Andaman and Nicobar Islands. 

DEMAND No. 59-MANlPUR 

Mr. Chairman: Motion moved: 

"That a sum not exceeding Rs. 
3.51.60.000 be I(rantpri to the Presi-
d!'nt to complete the sum neces-
sarv to defray thp charges which 
will come in coru-e of payment 
durin/! the year ~nding the 31st 
dav of March. 1963, in respect of 
'Manipur' 

DEMAND No. 60-TRIPtrnA 

Mr. Chairman: Motion moved: 

"That a sum not exceedinlt Rs. 
5,49,86.000 to /!ranted to the Presi-
dent to complpte the sum neces-
sar:,/, to defray tne charges which 
will com!' in cou!"!!!' of payment 
during the year ending the 31st 
dav of March. 1963, in respect 
of 'Tripura'." 

DEMAND No. 61-LACCADIVE, MINICOY 
AND ADMINDIVI ISLANDS 

Mr. Chairman: Motion moved: 

"That a sum not exceeding RB. 
16,16,000 be granted to the Presi-

dent to complete the sum neces-
sary to defray the charges which 
come in course of payment during 
the year ending the 31st day of 
March, 1963, in respect of 'Lacca-
dive, Minicoy and Amindivi 
Islands.". 

DEMAND No. 62-Orm:R REvENUE Ex-
PENDITURE OF THE MINISTRY OF HOME 

AFFAIRS 

Mr. Chairman: Motion moved: 

"That a sum not exceeding Rs. 
83,50,000 be granted to the Presi_ 
dent to complete the sum neces-
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1963. in respect of 
'Other Revenue Expenditure of 
the Ministry of Home Af'tairs' ." 

DEMAND No. 128---CAPITAL OUTLAY OF 
THE MINISTRY OF HOME 

AFFAffiS 

Mr. Chairman: Motion moved: 

"That a sum not exceeding Rs .. 
83,21.000 be granted to the Presi-
dent to complete the mm neces-
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1963, in respect 
of 'Capital Outlay of the Ministry 
of Home Affairs'." 

Shri Vasudevan Nair (Ambal;;'.. 
puzha): We are discussing the activi-
ties of the Ministry of Home Af'tairs at 
a time when wc are '111 worried about 
the problem of national integration. 
The Home Ministry carrip.! with It a 
very heavy responsibility. since it has 
to deal with the torces trying to chal-
lenge everything progressive and 
noble in our national life. 

At the very outset, I want to make 
It very clear that we on this side ot the 
House would extend our wholehearted 
support for all the politices of GOVerD-
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ment intended to meet the challenge 
of reaction. 

During the last two days, the 
National Integration Council was 
meeting in New Delhi. After the Na-
tiona] Integration Conference, this 
was the first opportunity for the 
leaders of the nation to get togther, 
put their heads together and find out 
ways and means of combating the re-
actionary and disruptive forces which 
have raised their heads very recently 
in a very dangerous form. 

I am glad that the National Inte-
gration Council has taken certain de-
cisions which are to bp. welcomed; 
especially on the question of langauge, 
the protection of the language of the 
minorities, the media of instruction 
and such other subjects, really, the 
decisions of the National Integration 
Council are to be welcomed. Again, 
the decision to appoint a committee-
there are many committees, but I am 
specially mentioning one committee-
on the question Of national inte.gra-
tion and communalism is a very wel-
come step for, our feeling was that in 
the National Integration Confernce 
last year, perhaps, we could not face 
the problem of communalism quite 
effectively and successfully. At least 
now an attempt is being made by con-
stituting a committee, to 20 into the 
problem in a thorough manner. 

We on this side of the Hou',e would 
request G~rnment and the ruring 
party to take up a line of uncompro-
mising struggle, ideological and poli-
tical, against communal forces. When 
I say this, I have certain points of 
criticism in my mind especially as tar 
as the ruling party is concerned. But 
I would Uke the han. Minister not be 
take it jn any bad spirit, because this 
criticism is not offered in any such. 
spirit. Actually, we have to make 
some heart-searching at this time. 
Were we all carrying on in a way that 
helped to cul1b the fol1Ces of disru-ption 
and the forces of commwaa1i&m, when 
I Jhould say, there were occasions 
when perhapa certain 'ial.liances of con-

venience helped the forces of disrup-
tion in this country? 

Now, we hear so much talk against 
certain forces which have demanded 
the partitioning of Our country again. 
You know, Sir, that I am referring to 
a particular force in this country. It 
is really unfortunate. We are all 
against it. We do not want such forces 
to come up in this country. But in 
that particular part of the ('ountry, is 
It not a fact that while we speak 
against that particular force, at least 
some of the leaders of this country 
have patronised or are patronising 
some forces which are equally bad, 
which had at one time dem,anded a 
partition of this country again, and 
which even, today are really preach-
ing the ideas of anti-Brahminism and 
all such things? 

Again, looking round, is it not a fact 
that in my own part of the country 
perhaps, today, the ruling party is al: 
most a zero, if the support that it gets 
from the church and the leader of the 
Nair Service SOciety is withdrawn? I 
have had my Own experience during 
the elections. It was unfortunate to 
see that openly the communal leaders 
of a partiCUlar community were 
paraded in the platforms of the so-
called secular parties. We have to 
consider all these things at such a 
moment in the history of our country. 
I do not want to find fault with any-
body unnecessarily. My only point 
is that actually the struggle against 
communalism should be uncompro-
mising. It should be all along the line. 

14.08 hrs. 

[MR. DEpUTY-SPEAKER in the Chair] 

If the deliberation of the National 
Integration Council help us to carry 
forward such an uncompromisin, 
struggle, all along the line, a political 
and ideolDll!1ical struggle against the 
communal forces and other forces of 
disruption, then perhaps, we shall 
succeed in meetfng these forces .NCce-
fully and etrectively In the near future. 
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Now. the appointment (if a commit-
tee is all right. We would like Govern-
ment to see that the report of the com-
mittee is prepared as soon as possible. 
and other steps are also taken at the 
earliest possible moment. 

We have to consider certain other 
problems also when we are talking 
about national integration Ar~ there 
not certain real grievances-may be, 
all sorts of grievances, but-which are 
genuine and real at the bottom, which 
really help certain people to make 
use of those grievances? 

I was glad to see that in the report 
circulated at the meetinl: of the 
National Integration Council. there 
was a reference to the problem of re-
gional disparity. It seems there was a 
note attached to that report placed be-
fore the National Integration Council. 
In that note pious wishes were ex-
pressed. For the last 15 years we are 
hearing so much of pious wishes to 
help the backward regions, to have 
balanced development of every part of 
our country. It is stated in that note 
that at least during the next 15 years 
we will succeed in bringing UP the 
backward regions to the level of the 
other regions. 

What has happened during the last 
15 years? It is regrettable that in that 
note the Planning Commission of all 
bodies has glossed over the miserable 
failure on the part of Government to 
help the backward regions in this coun-
try. There is a lot of genuine heart-
.burning among large sections of peo-
ple in our country over the treatment 
they have received in every sphere 
from the central authorities. I 
want the Ministry to look into 
this matter more seriously. It is 
no use always speaking so loud on 
national integration without actually 
doing something to help the people to 
get over the diftlculties they are facing. 
It may not be only the question of in-
dustrial development. I do aot catego-
rise it that way. All IOrts of probleDUI 
are there in OUr country and people 
are really feeling agirteve4 by them. 
UnleS; there iI a serlou8 eifort to rec-

tify the mistakes and help the entire 
nation to come up on a balanced basis. 
all this talk will be futile. 

In this debate, we want to make one 
thing very clear. As tar as combatin, 
the forces of communalism and dis-
ruption is concerned, we do not hDve 
much faith in too much of punitive 
measures. Actually, this is more a 
political problem, an ideological p~ 
blem and an economic problem. We 
are of opinion that it should be looked 
at from that point of view. I hope 
that the present Home Minhter, who 
is one of the stalwarts of our national 
movement, will leave his stamp when 
he deals with these problems ot nation-
al integration. Again, I want to make 
it very clear that for all positive steps 
support <from this side of the House 
will be in full. 

Now I want to deal with another 
important problem that should be en-
gaging the attention of the Home Mini-
stry. It is 15 years since freedom. 
Freedom is measured not only in terms 
of food and cloth and other material 
amenities of life; it is also judged by 
the way our people, especially the 
downtrodden, the common masses in 
our country, are treated by the ad-
ministration. By 'administration' I 
mean mainly the police admini;tration. 
I would like the Harne Minister not to 
explain this away by saying that thil 
is mainly a State "Subject. I want him 
to look at this problem from a broader 
angle. Actually during the imperia-
list rule, we were suppressed and 0p-
pressed The police administration 
was just >barbaric; it was not at all 
civilised. But what has happened 
after freedom? I do not at all la1 e ' 

that the same thing is continuing; I 
should be absolutely blind to say that. 
At the same time, I WIIftt to say that 
much of the -past is eonti!lulng. r CD 
produce judgement after ,udpmeDt 
from learned iud,. of tbIs count17 
who have pointed out how' the ~ 
adminstratlon is OOIldnulq. In UP, 
Blhar and Jtera1-r do not knoW 
whether it hal Juill;PeDecI in aDT oCbe' 
St.te!~Uce ~~ were .... 
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pointed, and these commissions had 
presented valuable reports. They have 
Invited the attention of the respectIve 
governments to the nece,sity of urgent 
refonns in the police administration in 
tune with the new society we want 
to build in this country. But unfor-
tunately, even today we can relate 
many many said stories before the 
Home Minister which expose the con-
tinuing terror of the police adminis-
tration. 

It is very often tha t certain 
mothers, in order to scare their 
children into submission, say that 'a 
policeman is coming'. Is that a cre-
ditable situation? Should the police 
of this country symboLise terror? It 
is not at all a creditable situation. 
What has happened in the Andamans 
only very recently? We had such a 
dispute in this House over the whole 
matter and we were surprised that 
even such a reasonable Home Minis-
ter like Shri Lal Bahadur Shastri 
agreed to have a judicial inquiry only 
after a lot of noise made in the 
House. This is very surprising even 
after categorical statements made by 
the hon. Prime Minister on many 
occasions that after every police fir-
ing, undesirable as it is, a judicial 
inquiry should be instituted. He made 
the statement several times in this 
country during the last many years. 
But unfortunately the Home Ministry 
is always fighting shy. I do not know 
what is going to happen to the so-
called inquiry on the Andamans fir-
ing. I do not know, after all, whe-
ther there will be a judicial inquiry 
i'nto that firing. As far as the Anda-
mans is concerned, a judicial inquiry 
ought to have been ordered at the 
very beginning because it is a place 
with which we have practically no 
day to day communication. The 
matter should be looked into. The 
present, situation has to be improved. 

I do not want to quote too much. 
B\lt it' is very necessary to point out 
to the Home Minister that even re-
cently there were many cases of 

third degree methods in lockups and 
jails. There was an incident in Al-
lahabad, a person being killed in a 
prison. There was trouble afterwarct. 
when there was firing, and some 
others died. It goes on in this chain 
reaction. In my constituency, a per-
son was asked to go to the police 
station. Of course, after that we 
could not meet him; only his dead 
body was returned. He was a friend 
of mine. It happened very recently. 
In another place, there was an un-
fortuna te incident of stone- throwing 
on a Chief Minister-very undesir-
able-but what followed? 35 people, 
including an editor, were taken to 
the police station a'nd third degree 
methods were used on all the 35 of 
them. They came before the Magis-
trate with swollen faces. It happened 
very recently. The story goes that 
even the police were instructed to 
see that the waiHng and weeping of 
these people in the lock-up should 
reach the bungalow where the Minister 
wa.s staying! Open reports appeared 
in the press. Is this a desirable situ-
ation? In Jabalpur in 1961, some per-
son was taken into a police station to 
be questioned, He was kil1ed. There 
were burns on his body. Kerosene 
was poured On his body. 

The Minister may say that these 
are isolated cases, That may be an 
argument. But if there are even such 
isolated cases in India after 15 years 
of freedom, it is very bad. We should 
feel ashamed over such 1.hings-hap-
pening in our country. I do not want 
to quote from the judgment of Mr. 
Justice Gurudev Singh of the Punjab 
High Court. I do not want to quote 
from Mr. Justice Mulla of the Al-
lahabad High Court, now retired. 
Actually, even now there is a regular 
struggle going on as a result of his 
judgment on the police administra-
tion. I do not want to quote exten-
sively from the police commission re-
ports of Bihar and U.P. AIl this is 
before the Minister, and I am sure 
he will not dispute the facts that 
have been placed before him. The 
question is: what can the Home 
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Ministry do in this matter? Can 
they only sit tight like this saying that 
it is a State subject, that they cannot 
do anything in this matter? No Sir. 
My view is that the Home Ministry 
should appoint a police commission of 
its own. Let that commission enquire 
as to how the police administration is 
being carried on in every State in 
India, and let us have a new atmos-
phere in this country as far as the 
police administration is concerned. 

Tlte third point that I have to 
mention only by the way is about the 
notorious practice still continuing in 
our country of police verification be-
fore appointment. We hact a half-
hour discussion in this House on it. 
The Home Minister was good enough 
to state that he would look into con-
crete cases to satisfy himself that 
the candidates were not harassed, 
but I would like to tell the Home 
Minister that even after we had this 
discussion, the Home Minister of my 
State, where this practice is very 
prevalent, made a statement to the 
press on 23rd May, and I am quoting 
from a report in Mat1'u Bhoomi 
which is not a communist paper but 
a nationalist paper, which supports 
the Congress: 

"The Home Minister P.T. 
Chacko told pressmen that the 
police verification of candidates 
will continue as long as the pre-
sent rules continue. He said that 
the present rules can be changed 
if he is convinCl!d that they are 
formulated on a wrong basis, but 
the rules were :rramed as it was 
felt that they were essential and 
necesary." 

This is after the statement of the 
Home Minister here in this House 
that perhaps there WE're one or two 
things different in the Kerala rules 
from the rules that the Home Minis-
try had evolved. Even after that, the 
Home Minister of Kerala maintains 
that whatever he 'has got in his State 
is very essential. This practice Is 
ODe that CIrls at the wry roots of de-

mocracy. This Damocle's sword hangs 
over the head of every young man 
and woman who wants to get a job 
In the Government, 3!nd has to be 
removed. This is even a kind of 
political canvassing, because people· 
are afraid of having honest opinions, 
about varioUs matters in this coun-
try. 

The Home Minister of a particular 
Slate made this statement in the face-
of the statement of the Prime Minis-
ter in the Rajya !>abha, as follows:' 

"Some kind of verification 
takes place. whioh is an old 
practice. not about political opi-
nions, but about other matters. 
We are trying to put an end to 
this." 

The Prime Minister of the country 
says that he is trying to put an end', 
to it, while the Home Minister of a 
State says: no, this is very essential 
and necessary. Where do we stand, 
and whose statement is to be taken· 
as authoritative? I would like the 
Home Minister to go into this ques-
tion as early as posible, because as I 
said this system cuts at the very root 
of democracy. 

N ow I come to the plight of Cklv-
ernment servants under the care of 
the Home Ministry. We are getting 
deputations-people are coming to, I 
think, many other MPs. also-with 
grievances. The main thing is that 
even today a large number of As-
sistants working in the Central Sec-
retariat have very few chances ot 
going up because of competitive ex-
aminations and alI that. The case 
of the Assistants, who are quite large 
in number, has to be considered 
sympathetically. The one main thing, 
that the Cklvernment has to do, ac. 
cording to me, is to have statutory 
rules as asDOn as possible to govern 
appointments, promotiOns, and all 
these things in the Central Secrete· 
riat. It is really a pity that after 
so many years of freedom, the Cen-
tral Secretariat has no such statutory 
rules. Some old Central Secretarlat 
ReorganisatiOn Scheme or some I\ICbo 
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thing is still continuing. So, I would 
plead with the Government to see 
that the statutory rules are formu-
lated and put into effect 115 soon as 
possible. As it is a very complicated 
matter, I cannot give any particular 
view on it, but I would like the Home 
Ministry to see that the misapprehen-
sions and heart-burning among the 
large number of Assistants about their 
future chances and promotions are 
removed by suitable steps taken by 
the Govemment as soos as possible. 

There is another category, of c1a~s 

IV employees. They are really very 
unfortunate because they did not 
have any chance of getting any kind 
of education. Some of them, while 
serving passed some examinations, 
may be matriculation. I would like 
the Home Ministry to see whether it 
is possible that some posts in Class 
III can be reserved for such candi-
dates in Class IV who happen to get 
some kind of a certificate, mostly 
matriculation certificate. 

Another point which I want to 
place before the Ministry is the pro-
blem of classifying Madras City as 
"A" Class. I would at least like to 
know the reasons why the Home 
Ministry is refusing to do that even 
now. I would like the Home Minis-
try to refer to this in his repb'. 

Then there is the problem of lAS 
and IPS officers who have been posted 
in Kashmir for the last so many 
years. It seems they are not get-
ting chances, even after many years 
of service, to go to some other place. 
Some of them may be belonging to 
other places. Of course, according to 
the regulations, they ihave to serve 
in any pam of ndia, but at the same 
time, I think it will be only justice 
done to them if after many years of 
1Iervice, some of them get chances to '0 to some other parts of the coun-

·try. 
One word, about the creation of 

'more and more cennl aerYices. Re-

cently, the Government baa decided 
to have Forest Service, !In-
gineering Service and Health 
Service. They may be having more 
services. The Government may be 
having an idea that the creation of 
more and more Central services will 
help national integration. We on this 
side would like to be associated with 
thaI idea completely, but we feel that 
what is actually happening in our 
country today is too much of unneces-
sary centralisation. Actually, the idea 
of State autonomy, which is there in 
the Constitution, is being thrown to 
the winds. So, unnecesary creation 
of too many Central services, espe-
cially when they relate to State sub-
jects, is not good. Perhaps it will 
go counter to the idea of national in-
tegration. Any kind of centralisation 
will not help national integration. So, 
that is a criticism that we have to 
offer as far as the creation of more 
and more Central services is COD-
cerned. 

Finally, I would like the Home 
Minister especially to consider the 
questions raised by me, mainly the 
question of national integration, 
police vertification and the qu.eetion 
of democracy connected with that, 
and the problem of police adminis-
tration and the reform in police ad-
ministration which is urgently called 
for. I hOpe the present Home Minis-
ter, reputed to be very sweet and 
good, w'iil do his best to look into 
these ,problems and do the needful. 

Shrl MahJda: Mr. Deputy-Speaker. 
Sir, the Ministry of Home Affairs ia 
concerned more with law and order, 
and I regret to find that the law IUIII 
order situation in our Capital itaall 
is that Del-hi, as recorded since 1956, 
has had about 70 explosions, and we 
are being told that they are mainly 
political. ;r personalliy consider that 
this is due to laxity on the part ot 
officials, and I desire that those 
officials who show such laxity should 
be dea.J.:t with very severely. We bad 
a very sad e~ence in the Capital 
when we 1091 the Father of the Na-
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tion and we do not want that our 
national leaders should be in danger 
by such explosions and other political 
.activities. 

There have of late been a lot of 
talk about national integration and 
many Members have voiced their 
feelings in committees. Even the pre-
vious speaker referred to it. My 
Party also fully endorses this idea of 
national integration. But how this 
objective of national integration is to 
be achieved? It is very easy to talk in 
committees and in assemblies.. The 
difficulty is in putting these ideas in 
action. My humble suggestion is 
that national integration from the top 
would not do. It must be evolved in 
the villages a nd if we are able to 
succeed there, then I am sure these 
national integration talks will suc-
ceed. We, however, find that all such 
matter, mostly start from bi" cities 
and capitals and then go down to the 
people. But it has not been found 
working. If national integration is to 
be started in rural areas, I suggest 
that four or five national leaders 
shOUld go and do propaganda there, 
and if it is found successful, its scope 
should be widened. Merely talking 
of national integration will not do. 
I submit that I for one shall offer my 
services to the National Integration 
Committee or any such body which 
may require our help in the rural 
areas. 

We also talk of evolving a code of 
conduct for political parties. Well, it 
is a very laudable ideal. But when 
we try to put these ideals into prac-
tice, then the leaders of political 
parties come into disagreement. This 
has been my sad experience since my 
coming into this House. There is a 
lot of talk of unity and national in-
terest, but when it comes to a matter 
of evolution of a code of conduct we 
fight shy and we are not able to put 
such ideals into practice, educated 
. thou«h we are. On flbe other hand I 
ftnd that there is a lot of cooperation 
irun the \llil!dllCBted ~ more 
than from t.he educated claases. I do 

not wish to raise this issue either with 
my friends here or outside, but I 
believe we talk more and do less, If 
we want to do more and talk less, we 
must go out of this House, put our 
heads together and work hard. With-
out working hard in the rural areas, I 
do not think the country can progress. 

We haw also to face the dacoit 
menace in Madhya Pradesh and other 
States. The depredations of these da-
coits have not been checked. They 
should be very severely dealt with 
either within the country Or on our 
borders. I also find that the borders 
of Gujerat are not safely guarded. 
There is a lot of incursion of Pakistan..i 
nationals. They come in very easily 
and go out easily also. All such un-
dersirable intrusions should be very 
severely dealt with. 

The Home Ministry llhould also re-
vise the Arms Act which was devised 
by the former British Government. I 
personally believe that arms should be 
given very freely to deserving people. 
It is also found that those who deserve 
it do not get it, while those who do 
not deserve it get it. I find tha.t arms 
licences are freely given to businelS 
classes, people who do not know how 
to handle a pistol or fire a gun. I 
want that arms should be given freely 
to people living in rural areas, and 
more particularly ncar our borde1'8. 
Not only should they be given anna, 
but also imparted training in their 
use, so that they may know !how to 
deal with raiders or cattle lifters. I 
plead that the Arms Act should be 
amended by the Home Ministry .. 
early as possible. 

I teel that associations like the Na-
tional Rifle Association ah.ould be 
given every encouragement. I 1"equ.t 
Members of Pa.rliament to join such 
a.BK:iations and fonn a national trant. 
When the safely of our ccuntry ia en-
daqered we do not want to llit bare 
and talk. On the ather baud .. 
should be ",ell-Yel'8ed in tile .. ., 
arms and lead our people in ....... 
aureilen. 



Demands JUNE 4, 1962 jDr Grants 

[Shri Mahidal 
I lind that the HDme Ministry gives 

grants tD perSDns WhD have served the 
natiDn. I WDuld in this cDnnectiDn 
like to refer tD the case ,of one Mr. 
Pala.nde WhD has served ,our cDuntry 
very ably ,on the Goa front. He has 
lost his eye and arms, but he is not 
able tD get his full pension which is 
due tD him. I have brought this to 
the notice of the State Government. I 
want that such persons WhD have 
suffered fDr the sake ,of ,our country 
should not be neglected. They should 
be given adequate pension fDr their 
life. 

It is rather surprising that in Delhi, 
the capital, there is nD national monu-
ment to those who fell fighting for ,our 
independence. I have viJSited many 
countries in the world, Wlhere there 
are tDmbs fDr unknown warriDrs. But 
it is a sad commentary that even 
fifteen years after ,our becDming inde-
pendent, we have not yet had a 
national mDnument fDr thDse who have 
laid down their lives for the sake 
,of the colliTltry. I hDpe the whDle 
House will agree with me in request-
ing the HDme Ministry tD have a 
natiDnal mDnument to all thDse who 
feel fDr the sake ,of independence ,of the 
Muntry. It is regrettable that we 
have not yet been able to commem-
mDrate these WhD laid down their lives 
for the sake of the independence ,of 
the cDuntry. It is high time we have 
such a natiDnal mDnument. 

I find that the HDme Ministry deals 
with backward classes. I have with 
me an extract frDm the Dhabar Com-
mittee which has gDne intD the cDndi-
tion ,of Scheduled Castes and Schedul-
ed Tribes. I find that the bulk ,of 20 
milliDn tribal pDpulatiDn in India re-
mains unaffected by the development 
activity. The tribals are alSD a part 
,of ,our cDuntry. They ,only get a 
chance sometimes tD visit Delhi on 
the 26th Jfl1uary in connection with 
the celebI'J\iDn ,of ,our Republic Day. 
They are br,ought here, exhibited t,o 
the public '4lIId then fDrgotten. I 
would reqUjlift the Home Ministry to 

devDte mDre attentiDn and mDney tD 
them and bring them ,on a par with 
the rest ,of ,our pDpulatiDn. 

wDuld nDW like tD Say a wDrd 
abDut prDhibitiDn. I CDme frDm an 
area where prDhibitiDn has been in 
force fDr the past fifteen years. I lind 
it very puzzling that while in the for-
mer Bombay State and the present 
Gujerat State drinking is a crime, it 
is nDt a crime tD drink in Delhi. I 
request the Central GDvernment that 
there should be unifDrm laws. If it 
is a crime tD drink in Gujerat, is it 
nDt a crime tD drink in Delhi? 

Of CDurse, I dD nDt drink; and I am 
a believer in prDhibitiDn. I personally 
believe that people shDuld have the 
liberty tD drink Dr nDt to drink. But, 
if there is a law, it Sh,oUld be unifonn 
fDr the whole country and nDt such 
that while it is not a crime in DeIhl 
it is a crime in BDmbay Dr Gujerat. 
There ShDUld be a unifDnn law; and 
there shDuld nDt be different sets Dt 
rules fDr different parts ,of the cDuntry. 
I wDuld request the HDme Minister to 
look intD this matter 'and have uni-
formity all DVE'r the country. 

In the matter ,of languages, I find 
that Hindi has nDt made much ad-
vance. Hindi shDuld be ,our natiDnal 
language thDugh there is DPPDsitiDn 
from the south. We shDuld nDt fDrce 
this language on them. The language 
should be s.pread in such a way that 
people take to it and try tD speak in 
Hindi. I wish Members in the HDuse, 
and mDre particularly myself alsD, 
shDuld address the HDuse in Hindi SD' 
that every ,one is able tD understand. 
The HDme Ministry ShDUld dD some-
thing tD dD prDpaganda amDng the 
,officials also. There should·be pr,o-
gressive use ,of Hindi everywhere. 

I want tD draw the attentiDn of the 
HDme Ministry to ,one thing, though it 
does not concern the Ministry in 
particular. In Jamnagar we have got 
a Sainik School where the examina-
tIons .e taken in Engllm. The bo1s 
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from Gujarat, who are taught no 
English at all from the fifth standard 
or the eighth standard, are not able 
to appear in those examinations. I 
am mentioning this only to show that 
this want of uniformity with regard 
to the use of languages causes trouble 
to young boys from Gujarat, which is 
considered to be backward in rrulitary 
training. We have such an opportuni-
ty and yet the boys cannot appear 
because they have not had their edu-
cation in English at all. 

The question of the privy purses of 
the Princes also comes under the 
Home Ministry. I am not directly 
concerned with this. Bu t there are 
matters which cannot be taken to a 
court of law. For that the previous 
permission of the Home Ministry or 
the Ccnlral Government is necessary. 
I would request the Home Minister 
to appoint a committee of elderly 
Princes to look into their alTairs, since 
these affairs cannot go to a court of 
law. Since they do not have the ad-
vantage of going to a court of law, 
this matter should be dealt with by a 
'Committee of Princes. It should go 
into family matters, pertaining to 
marriages, grants of allowances and 
th'ings like that. 

I also find that there are a good 
number of Indian technicians and 
scientists who are out lor jobs. They 
are foreign trained. As our Prime 
Minister himself said, we want our 
scientists and technicians to come 
back to our country and serve the 
country; but we find many of them 
still without jobs when they return to 
India. They become frustrated and 
many of them go back. I would re-
quest the Home Minister to use his 
good offices to see that such .people, 
who have better training, are made 
better use of in this country. 

A word about the northern borders 
of our country, near the Himalayas. 
I find that a lot of political activity 
has been going on lately. I have 
heard and read that certain political 
parties have been dom, propaganda 
that Tibet, becalUe it has joined 
China, has gained a lot and people 

are more prO.!lPerous there than in 
India. Such activities and also others 
are going on all along the northern 
border. I request the Hime Minister 
to pay more attention to these border 
activities and also to foreigners gOing 
round in different disguises to those 
parts. These things should be check-
ed and the police should be alerted 
on our northern borders. 

I personally feel that in our demo-
cracy we allow rather too much of 
liberty for such activities. Certainly 
healthy activity is welcome; but when 
the defence of our country is concerned, 
the Home Ministry cannot be neglect-
ful of such political activities. They 
should not alJow such activities to go 
ahead and then, ultimately, arrest 
somebody here and there. By that 
time much of evil would have been 
created. I hope our Home Minister, 
though small in appearance, yet with 
a largeness of heart, would pay more 
attention to these and be more severe 
because in statecraft laxity is never 
appreciated. We have dlways to re-
gret afterwards. If we take stern 
action from the beginning then we 
shall have no cause to regret. These 
border activities on the ~orth shoulcl 
not be taken lightly. Th;,y are acti-
vities which would affect us in times 
to come. So long as the matter.; are 
not dealt with by the milit"ry and 
we deal with them in a police way, 
our primary responsibility is to take 
more care about the northern borders. 
We must also devote attention to our 
western and eastern borders. But, at 
the moment, we should be more care-
ful about a giant country bordering 
our country. Those who have been 
there say that there is complete 
laxity of law and order there. I 
supposp he is alrl'ady paying attention 
to this. But I would like to bring to 
the notice of the House the fact that 
we should be very careful about what 
is happening on our northern borders 
because they are vast and rather neg-
lected too. It is difficult to defend 
2000 long miles. I would requetrt the 
Home Minister to ICIId lOme Gt the 
Members of our HOlUe there and 
make enquiries personally and report 
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to the House the happenings there 
from time to time. 

The Home Minister has a very 
arduous task of maintaining law and 
order and keeping peace in normal 
times in our country and in the capi-
tal. I desire Government should be 
very severe with those who are res-
pon9ible for these explosions-tor 
political or other reasons-and punish 
them severely. After all Govern-
ment has to rule the country and it 
must do that in a strong way. I feel 
that our government is one at 
the best in the world. I say this 
because it is a national government 
and I am proud of it. But I want 
that our Government should be strong 
and effective and not lenient as we 
find it. We have been tar too lenient, 
in a sense, in dealing with outsiders, 
may be Pakistanis or may be Chinese. 
This leniency must stop because yOU 
will find that those who have been 
lenient in the past have ultimately 
suffered because of that and their 
country has also suffered. 

My last submission is that the views 
I have expressed will be borne in 
mind by the HomE' Minister in parti-
cular and also the Central Govern-
ment. 

Mr. Deputy_Speaker: 36 han. Mem-
bers have E'xpE'ressed a desire to speak 
on this Ministry's Demands. Natu-
rally the time for the Congress 
speakers will be limited-not more 
than fifteen minutes. 

Shrl Raghunath Singh (Varanasi): 
Sometime it is very difficult to pre-
pare so many charts and so many 
figures and then speak in ten minutes. 

Shrl Barish Chandra Mathur 
CJalore): I discussed this matter with 
the hon. Speaker and he did not con-
tribute to this view. 

Mr. Deputy-Speaker: There are 38 
apeakers: that shows the popularity 
or the Home Ministry. We shall try 
to adjult 

Sbri Khadilkar (Khed): Once a 
year we get an opportunity to discuss 
a particular department in all its 
aspeds. If we are supposed to finish 
our speeches in ten minutes, it be-· 
comes a ritual. 

Mr. Deputy_Speaker: ,If repetitions. 
are avoided, any good speech can be 
compressed in 10-15 minutes. 

Shri Khadilkar: Some more time 
should be permitted where important 
matters are discussed. 

Mr. Deputy-Speaker: I am in the 
hands of the House. 

..n ~" 'mf ("~iifl5If') : ~ 
'Xfel 'I'ir~, f;r;r ~ ~ ~ ('f1fi 

~ ;;rn: +It ;r"\;;r;f 1fiT ~ ifiil' f'lOfT ~, 
~ ~ <;ff;;r;f 1fiT ll"r1fiT ~ ~ I 

Shrimati Renuka Ray: Sir, I am 
very glad that the Central Govern-
ment has at last decided to increase 
the number of All India Services and 
have the Statistics, Economic, Engi-
neering. Forest. Medical, Health and 
Education Services. The prE'vious 
speaker was afraid that this way we 
were doing away with the autonomy 
of the States. I do not think so; on 
the other hand an all India outlook 
is very necessary. When we are talk-
ing of national integration, if our 
services do not have an all India out_ 
look. how can it 'be possible to imple-
ment our measures and policies on 
national integration. Therefore, I do 
welcome that these services are beinjr 
started now or in the near future. I 
am sure that the All India approach 
will also help our officers to come to 
Delhi sometimes and go back again 
to their States to understand what 
our policies and objectives are. But 
her .. I should sound a note of warn-
ing. Since Independence especially 
officers who come to Delhi do not go 
back; they tend to stick here; that is 
In the administrative services. It wu 
not so In the old days. I have apoken 
on this particular point earlier and J 
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would speak again about it ·because 
jlHlt a8 from the district to the State, 
80 also from the State to the Centre, 
those who come up with certain 
experience become out of date after 
sometime. So, it is better that they ,0 back to the State and to the dis-
tricts and gather fresh experience and 
then come to the centre. Very often 
the way of handling problems enun-
ciated in the Centre is out of date. 
Things are moving fast. The States 
are all not alike and the problems are 
varied. I am glad that at least in 
some States the district administra-
'kIrs are now getting some special 
allowance so that thpre is not much 
difterence from being in the State 
headquarters and in the districts. 
After all it is the field level which is 
the pivot of our administration. If 
at that level we do nl'lt have persons 
of sufficient seniority and if all our 
good officers come to the State level 
or to the Centre, all our schemes 
suffer grea tly. 

There is another problem which has 
already been brought to the notice of 
the Home Ministry through the report 
of the plan projects committee on 
backward classes and social welfare 
in 1959. In tribal areas and in wel_ 
fare administration as a whole there 
is great difficulty and that is the pre-
sence of those who know little of the 
type of administration required or 
have no knowledge of what they are 
expected to do. I know that certain 
re-orientation work is being done in 
this respect. But a special cadre for 
the backward classes such as tribals 
has not been set UP nor is accentua-
tion given to their training which is 
required to have an understanding of 
the problems of tribals. Very often 
tribal blocks sufl'er very much 'becaUSe 
the personnel do not understand what 
they are supposed to do and unless 
the objectives which inspire us here 
are underdood by those who imple-
ment our schemes, how are we coing 
to implement them in the right 
manner' 

It !IIa7 be _id that public under-
latin,. do not come UDder this 

Ministry but the report mentioDa 
about the Industrial Manapment 
Pool. There is need tor proper under-
standing of bUBiness ways and' 
arrangements !or training faciliti., 
tor those who take up public under_ 
takings. I do not mean that those· 
who have their loyalties to some busi-
ness concern would be the best people, 
in a public undertaking; not that. Bu.t 
those who are to undertake publi.c: 
projects should be trained in actual 
work either in the public sector or in 
some fields in the private sector so 
that they understand the work they 
are doing, so that also the criticisms 
that are brought against the public 
sector, very much exaggerated by 
those who do not believe in the public 
sector, may be met. That is why I 
IUggest that those who are to man 
them should be given proper training 
before they actually take on any great 
responsibility. 

In this report there is a paragraph 
about the infiltration of Pakistani 
nationals into Assam. Two years ago 
when the treatment of Bengalis in 
Assam was considered in this House. 
more than one Member pointed out 
that thcre was a great deal of infiltra-
tion of Muslims from Pakistan gOing 
.m in the A.~sam border and that some 
steps should ·be taken about it. At 
that time not much notice was taken. 
I am glad that the Home Ministry's 
report has mentioned it and there 
should also be adequate mcasures to 
prevent it. J would request him, 
when he replies, what these preven-
tive measures referred to in the report 
are and whether they have been 
implemented. to prevent inftltration 
of Pakistanis. particularly on the scale 
that they have been coming in recent 
months. 

There is reference to the border 
problems and development of border 
areas in certain States of Uttar Pra-
desh. Punjab. Jammu and ICallhmir 
and Himachal Pradesh and certain 
money has 'been given by the Plan-
nine Commiaion. I am Ilad tllat 
there Is lOme recopition of the Deed 
of U1e deYelopment of our bordeN. t 
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~annot understand why the eastern 
. border between us and China and 
Pakistan, especially between the 
borders of West Bengal and Tibet or 
·China border, should not receive some 
more attention. It is not only neces_ 
sary from the military point of view; 
from the point of the local population 
also, proper measures should be taken. 
'The propaganda that is done on our 
borders goes on unchecked: there are 
all kinds of propaganda among the 
people who live in our borders and 
we on our side do not counter them 
in the proper way nor is the develop-
ment of the border taken up as it 
should be. I am glad Home Ministry 
is conscious of this and has taken 
cognisance of this and I would ask 
them to pay a little more attention. 
I am talking of the Tibet-China 
border which is very much inore 
important than even the border with 
Pakistan which is after all a people 
like our own. To check the kind of 
propaganda tha,t goes on there, a great 
deal more has to be done not merely 
by sending leaflets but by people 
going round and explaining to them 
what the real position is. Since they 
are ignorant they are often led to 
believe in things which are completely 
untrue. Therefore, they are not able 
iO protect their borders or are inclined 
to do it as they could. I do not say 
that all are like this, but there are 
ignorant people amongst whom some 
kind of propaganda is still going on. 

15 hrs. 

I now turn to the next question 
and that is the question of the wel-
fare of backward classes. There is 
a constitutional guarantee regarding 
the position of the backward classes. 
It is the Home Ministry at the Centre 
which is in charge of this matter. 
There have been committees; there is 
a plan projects committee with which 
I was\issociated. There was the Elwin 

. Committee for the tribal blocks and 
last ~UJt not least, there was a Com-
mission under the chainnanship of 

':Shrl U. N. Dhebar All these com-

miLe"! have Made certain reports, but 
I do not think they have been taken 
cognizance of in any particular way. 

First of all, I should like to speak 
something about what was suggested 
sometime back and that was about 
the administration at the Centre 
regarding the Scheduled Castes and 
Scheduled Tribes as well as the 
tribals. I have spoken a little while 
ago about the requirements of workers 
in the field. Now, let me say about 
the Centre. It is a sad commentary 
on the administration when I say that 
only a few pages are devoted to this 
very important problem in this large 
report of the Home Ministry. There 
has been a suggestion earlier that 
at least a separate department should 
be set up, especially under the Home 
Ministry, to look after this subject. 
I have no objection to the subject 
remaining in the Home Ministry pro_ 
vided there is a separate department 
dealing with a matter of such urgent 
importance to this country. 

The other day, there was a non-
official resolution on the subject of 
untouchability. I must say that a 
good deal of what was said that day 
is true. My own experience in rural 
areas is that even today, and even in 
th~ States which are not so backward 
in regard to untouchability, there are 
places and areas where untouchability 
is still practised. How can we tole-
rate this position when in our Con-
stitution we have laid down that it 
is a crime against which there should 
be punishment? I would like the 
hon. Minister to supply the figures as 
to what are the number of cases 
where untouchability has been prac-
tised in the States and the nature of 
punishment given to the offenders on 
account of the practice of untouch-
abiUty. 

Leave alone the question of 
untouchability which is of COUl'llC the 
worst of all crimes and the questiOll 
as to how we should get rid of It. 
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"l'ake, for instance, tJhe Scavengers 
Enquiry Committee. They have given 
a report. Have the suggestions been 
implemented? My information is that 
the recommendations have not been 
implemented so far. I hope that the 
Home Ministry will soon implement 
them because that will at least help 
to some extent. If people have an 
occupation which is unclean, then this 
un~ouchability would continue all the 
more; not that there is any justifica.. 
tion for it, but that is one of the 
things which should be removed and 
that is one of the means by which 
perhaps we might get rid of this 
untouchability also. 

I am glad that the report has men-
tioned something about which some 
of us have been very anxious some-
time back. I think the plan projects 
committee also mentions it. The later 
reports also have said that the crite-
rion for backwardness is gradually 
becoming economic. But when there 
are social stigmas which continue 
against certain sections, which cannot 
easily be removed, at least the crite-
rion of economic backwardness must 
be implemented at present as within 
a class. For instance, within the 
Scheduled Castes there are those who 
have been educ~ted, those who have 
much better means of living. It is 
not for them, who perhaps have a 
better condition of living than even 
many caste-Hindus, that these oppor_ 
tunities are meant. Therefore, we 
should be very careful. In the same 
way, there are sections within the 
tri'bals. Some people think that 
among the tribals, there is no suct> 
difference. But I know that among 
them too this pernicious system hu 
come in. Naturally, there are thOM! 
who are better off, and are able and 
alert, who have some kind of educa-
tion, are able to ge.t all the advantage 
and opportunities. Therefore, I am 
glad that the Ministry has laid down 
this criterion, and I hope that this 
will lbe properly implemented. I 
'WOuld like to have an answer hen! _s to how it is going to be imple-
mented. The criterion for ,the people 
870 (Ai) LS-7. 

belonging ·to the Scheduled Casta. 
Scheduled Tribes and the tribala or 
for any other backward people should 
be one of economic ·backwardness .. 
wirthin that fold so that we can reach 
a time when the economic criterion 
will be the only criterion for citizens 
as a whole. The social stigma that 
still sticks to some sections of society 
is a thing which is really sad; it is 
sad that after so many years of 
independence we still cannot get rid 
of H. I do not blame the Govern· 
ment altogether fOr this, because it 
is not something that the Govern-
ment alone can achieve. The hon. 
Members of this House-all of us 
who are here-the people or the publl!! 
in general, and particularly the peGple 
in the rural areas, have got to under. 
stand this. Unless this is understood, 
all that we talk about has no mean-
ing. How can we get national inte-
gration, when we do not know hGW 
to treat our own people who are kept 
backward? Therefore, I suggest with 
all respect that the Home Ministry 
might put a little more focus on thil 
question; that it should have a sepa-
rate department and go through all 
the recommendations and implement 
them. Otherwise, what is the use ot 
these committees which have made 
recommendations? There is no time 
for me to particularise any of them, 
but I have only mentioned them in 
general in so far as the Government 
can do, by which we can really bring 
about improvement. I hope the Home 
Ministry goes through those recom· 
menda1ions with a view to improve 
the situation. 

I think the Planning Commission hu 
given-I do not remember the exact 
amount-a sum of Rs. 114 crores for 
the Centre and the States for the pur-
pose of Improving the conditions of 
backward groups. So, our general 
desir!! Is there. The Government'. 
desire is there. Therefore, when we 
are to improve the condition we mull: 
take into account all the suggestiON 
made by those persons .and committeel 
who have 'been going round thOle 
areas and who have particularl,. 
studied and given their whole atteta. 
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tion to these problems. ilt is dis-
Ipiriting for them ·to find that in spite 
of all that they have said things have 
Dot moved. 

Before I conclude, I would like to 
touch \lipon one point and that is in 
regard to Panchayati Raj. TIW 
morning there was a question about 
It, namely, the safeguards for tribals 
and for the Scheduled Castes. Some-
one said, "women". That is another 
point and that can ,be attended to 
rather more easily. So far as the 
Scheduled castes and the tribals are 
concerned, there is no doubt that the 
Panchayati Raj in many places is 
Dot operating well. The plan projects 
committee has gone into the details 
and it has suggested that safeguards 
should ,be provided. I do not know 
how the functional committees are 
working. I am not talking about 
those who get votes and representa-
tion in the panchayats where the 
majority are not Scheduled castes or 
tribes. ~ am talking about the othera 
who should get some kind of repre-
sentation in the functional councils, 
and there should ,be some money set 
apart for suoh work. I do not know 
if that is being done. Perhaps it is 
being done on theory, but I am talk-
ing of practice. 

I want to say that I am glad that 
the Home Ministry is taking more 
interest in all these things than before 
by having created a separate cel! as 
has been mentioned in the report, but 
I would request them to have a sepa-
rate department under one of the 
Ministers. There are so many Minis-
ten in this Ministry, and surely one 
of them can undertake to see that 
tbillil are done in the right way in 
regard to this most urgent problem. 
We talk of equal opportunity; we 
talk of a socialist pattern of society. 
But of what avail? A .ocialist pattern 
of society can come only when equal 
opportunitiel are a1l'orded to all those 
people who even today su1fer from 
~l diaabilitil!8 and economic back-
warda ... 

With these words, I support the 
Demands for Grants for 1Ihis MiniStry. 

Shri S. S. More (Poona): Mr .. 
Deputy-Spearker, Sir, I find that the-
present Ministry of Home Mairs has. 
become a sort of residuary iMinistry. 
We have an artkle in the Constitu--
tion wherein the powers which do not. 
find any mention in any of the three •• 

An ,Hon. Member: He is not audible. 

Shri S. S. More: I am trying to-
'ldjust myself to this seat. I would 
raise the pitch of my voice if I IIml 
not aud~ble. 

Shri Dater: Please come this side. 

Shri S. S. More: I do not ""ant to 
go there. I have developed a fascina-
tion for this seat. My submission is 
that all matters which are not wanted 
by any of the other Ministries are-
thrown on the shoulders of the Home 
Ministry. Therefore, I would call it 
a residuary Ministry. Powers which 
are of a very disturbing character, 
powers which concern matters which 
are likely to giVe a sort of headache' 
to the Minister dealing with it, all 
these powers are being thrown on 
the Home Ministry. It has become a 
sort of a bag where all odds and ends 
have to be thrusted. My ~ubmission 
is, asking the House to carry on It 
searching probe about the affairs of 
such a Ministry within the ;hort span 
of 8 hours is nothing less than, if I 
may say so, a mockery. 

An BOD. Member: 10 hours. 

8hri S. S. More: All the matters 
which are put under the Home Minis-
try are of so vital importance from' 
the point of the public and so large 
sections of people are affected in their 
daily life by the use-right or wrong 
use--<lf these powera; that longer-
time ought to have been illlotted for 
the discussion of thIs partleular IIID~ 
1atr7. 
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Takin& an overall picture 'If the 
achievements of the Ministry, I may 
~ress grati1ication to some extent, 
but my gratification is tinged with 
lOme concern and anxiety. There are 
so many matters hanging on the 
hands of the Minister that he does 
not find on occasions time enough to 
deal with other matters which are of 
some vital importance to home sectors 
in the country. I will mention only 
two matters so as to remain within 
the allotment of time that you have 
made. r will refer to the question of 
disputes regarding borders, in which 
some of us are very vitally interested. 
This country is known as the country 
of many rivers. But now we are 
rqnning the risk ot this country being 
known as the country at .'!lany dis-
putes. There are communal dis.-utes, 
language disputes, territorial disputes 
and disputes regarding the distribu-
1ion at water. 

This ·bqrder dispute has '1ssumed 
vital importance. We completed the 
reorganisation of the States by the end 
of 1956. On thosc occasions, ~ome ot 
us here did voice our fears that we 
are reorganising the States in a very 
hll8ty manner, without proper un-
derstanding of the difficulties, with5ut 
proper appreciation of the complaints 
from di1ferent areas. But we ..... ere 
in a hurry and we did somehow fina-
alised this reorganisation. But some-
how, though the major fire hilS burnt 
down, there are some burning embers 
which are giving out as great heat as 
possible. 

Take for example Bihar :md Bengal. 
There are some disputes. Between 
Bihar and Orissa also, there are some 
disputes. There are so il'Iany. Com-
ing nearer home ..... . 

..... BaPaath 81Drb: Mahara8htra 
and Mysore. You are leaviUAr your 
own province. 

8br1 S. S. More: If my friends will 
baft 8mle patlenee, they will reali8e 
that I am not forgetting my own 
home. Take, for Instance, the dispute 
whleh Maharuhtra hal with Mysore. 

I particularly feel awkward to men-
tion Mysore, when you, Mr. Deput7 
Speaker, are sitting in the Chair. I 
speaking from this quarter and you 
sitting there are a sort of two parties 
to a dispute, which Is all along drl1~ 
inI .... 

SbrlmaU BeDaka Bay: The Chair 
cannot be any party. 

Shri S. S. More: I thought ladies 
are capable of understanding humour. 
That was my impression. But I st.all 
disabuse my mind of that. 

What has the Government been do-
ing to solve the border dispute? It 
is quite right to say that these ere 
manifestations of narrow regionalism. 
It is very well to ride the high horse 
saying it is a lltartling i!xhibition of 
eorne parochial attitude. But I do not 
view these matters, these disputes in 
that particular light. I teel that • by 
pleading tor linguistic recon~truction 

of States, the Congress has lighted in 
the mind of our ,people-the name for 
demanding such reconstruction of re-
gional feelings, it will not lie in the 
mouth of thOse who are ruling this 
country to say, "Do not be soil paro-
chial; do not take such a narrow view 
of the matter. Rather look at the 
other man as your broth~r". 

There is talk of national Integrat'oIL 
But I would tell thOSe who rICe parti-
cipating in that movement that ser-
mons from the mount have be.eD 
delivered from the beginning ot the 
world, but they have 'lot done any-
thing to improve the quality of the 
world. Human nature, atter all, is 
human nature. When brothers fall 
out, the light between brothers I, more 
devilish and more fierce than the fight 
between two ordinary persons. Cain 
murdered Abel. Why? Because notb-
inc 'Was done to remO"e his b'l"levance. 
Aa long as you do not ftnd a remedy 
to attend to these grievances, a. 
long as you do not devise a maebJnery 
which will try to settle that leud In 
amleable Impartiality, people are bound 
to break brotherly bonds. They 8ft 
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bound to take the law into their own 
hands, if' necessary. 

Take, for instance, Maharashtra. I 
was here in 1956 and I very stoutiy 
protested with regard to some of the 
Marathi-speaking areas which were 
being given to Mysore. If the 
Marathi-speaking people have to 
come together, naturally, subject to 
the rule of contiguity, cvet·y other 
part, where Marathi-speaking people 
are there, should be brought together, 
like a family, which has been se-
parated for many reasons, coming 
together after a long period d1' hard-
ship. But somehow, this "'as not 
attended to. We were given certain 
promises, in private of course, which 
cannot be quoted, that our grievances 
will be redressed. Our peo:)le have 
been agitating peacefully with all the 
decencies of a quarrel, but somehew 
their grievances have rem3illed un-
attended to. This country is unJer a 
democracy and you know that in a 
democracy, the will of the people has 
to be given the greatest att'!ntion. The 
only effective way which democrnry 
bas devised for expressing the will of 
the people is election. 

In 1957, some of the people from 
Belgaum were hankering to g.) ba~k 
to their own State. They fought the 
elections against those who w~re say-
ing that Belgaum ought to be an in-
tegral part of Mysore State. With 
what result? They defeatp.d all the 
candidates who were standing for in-
tegrating Belgaum with Mysor~. In 
1962, the elections took place and 8gai"! 
with greater vengeance, they have 
demonstrated that alI of them stand 
unequicocally to go back to Maha-
nshtra. I do not want to speak on 
these occasions in a militant !noot'., 
becau~e aggression and militancy have 
not helped any cause. I want t~ speDk 
with the greatest humblene~s and 
meekn~ss, if I can muster those vi1'-
tues. I want to bring to t!l.e notice 
of the House and of the hon. Minister 
that this question will not tolerate any 
long this pollcy of drifting. It Is the 

Central Government which must take 
courage into both hands and like an 
impartial judge come to ~ome conclus-
ion on the merits of the problenl. J 
do not want to make any ex-parte de-
mand that whatever we haVe been 
saying ought to be accepted as a bibli-
cal truth. There may ~e some other 
side to the question. But who ;, going 
to discuss the merits of this question' 
What machinery haVe Government de-
vised to enable the aggrieved party to 
go to some agency and say: ''Well, 1 
come to you with my gri~\'ancc~, go 
into those grievances IInu i! you find 
that my grievances are wen found 
then give the verdict in my favour". 
Unfortunately, Mr. Deputy-Speaker, 
this is a matter of the greatest wrong 
which has not been provided with any 
remedy. Jurisprudence of different 
countries ten Us that every wrong 
must have a remedy. If any c('untry 
has no remedy for a wrong it rna)" be 
treated as a country which is far from 
modern civilisation. 

But what is the remedy provided 
for those who feel that their patch of 
land must go to a praticular pro-
vince? My sumission is that we have 
no such remedy. Our people have 
been afflicted, harassed and 
hounded out of life. They have 
been go'ng from door to door of those 
who are in power and pleading on 
their knees, but with no result. Cer-
tain grounds of convenience and expe-
d·ency are adduced. It is quite natu-
ral that an executive government 
when it has to deal with a very deJ!-
cate problem is subjected to different 
pulIs and pressures. It cannot have 
the ruthless impartiality of II judge 
who without caring for the result may 
do what is right and ay pUnish the 
wrong-doer. Unfortunately, our 
meekness has been interpreted as a 
weakness, and if there has to be any 
punishment it is the poor Maharash-
trians who are to be pilloried and put 
in the dock. I request the Home 
Minister-I know he is a very kind 
hearted person and my plea will have 
some inffuence on him .... 

Shri Tyaat (Dehra Dun) : nat Is 
his weakness. 
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Shrl S. S. More: I agree with Shri 
Tyagi, although such occasions of 
agreement are very rare. Because he 
iJ so kind hearted, Mr. Deputy-Spea-
ker, every Minister is shoving on 
everything which is of a difficult 
nature to his portfolio. 

I was asking, what are the reme-
dies? One might say, why don't you 
negotiate; you are brothers, sit like 
brothers and negotiate as to how the 
family properly is to be distributed. 
We have done that. The Mysore 
Government appo'nted two persons as 
their referee. The Maharasthra Gov-
ernment appointed two persons as their 
referee. But these four persons were 
like east and west; they never ,~ame 
together, with the result that Shri 
Pataskar and Shri Bhatt sumitted a 
separate report and the two represen-
tatives of Mysore have, I believe sub-
mitted another report. 

The Minister of Rome Affairs (Shrl 
Lal Buadur Shastri): Not yet. 

Shrl S. S. More: Not yet? But I 
am sure that it will be on Its way 
very shortly. So priv:tte negotiations 
have gone. We are telling the Chinese 
to settle our disputes by private nego-
tiations. On occasions We make an 
apeal to Pakistan to settle our boun-
dary disputes or other disputes ty 
private settlement sitting across the 
table or round the table, but we are 
not prepared to carry this message !\O 
that the Mysoreans will act on It or t~e 
Maharashtrians wil! accept It. One is 
looking east and the other Is looking 
west, and there Is hardly any meeting 
11'0und between the two.' 

Then, If private negotiations faU 
there must be some other remedy. 
Executive interference is the next 
step. But as I have said, in this 
matter at least the executive Is follow-
ing a policy of drift. Postpone an 
evil thing: 

~ ~\If; ~lPf 1'/ 
They thJnk, why displease the M,._ 
1'e8Il Congressmen, why displease the 

Maharashtrisn Congreemen, why dia-
please this great man who is of im-
mense use to us, why displease thai 
man etc. All such oonsiderationa are 
of course, very natural with an ex8-
cutive government. I can understand 
their difficulties. But the proper 
course for them would have been to 
cast the responsibility on some judi-
cial body. 

There are instances. I really won-
der why the Boundary Commission.-
though I had tabled an amendmen.t to 
that effect-suggestion was not accept-
ed. This is the only matter which is· 
left out of the purview of judicial 
CC'lnlTlISSlons. Take, for instance, the 
river disputes. The Inter-State Water 
Disputes Act, 1956 says in one sectiOIB 
that if two or more States have some 
dispute about water distribution then 
they may make a reference to the 
Central Government and the Central 
Government will be pleased to appoint 
a sort of a judicial tribunal. I need 
not go into the details of it now. 
Then, I am referring to another enact-
ment, this River Boards Act of 1958 
also says the same thing. If there are 
certain disputes regarding the decision 
of Water Boards then a complaint has 
to be made to the Central Government 
and the Cen.tral Government in it5 
wisdom may appoint a judicial tribu-
nal of a man selected by the Chief 
Judge of the Supreme Court. I fail 
to understand why such a provision, 
why such a necessary outlet for the 
grievances of the people was not 
thought of by the Government. Sir, 
steam Is a useful commodity, steam 
is a useful power, but you must have 
safety valves through which the ex-
cess of steam can be let out. If you 
in your considerations of convenience 
do not put in those necessary aafety 
valves possibly the steam may assert. 
may resist and may burst with the 
greatest trouble to the man who tried 
to avoid those safety valves. 

Sir, in aU humillty, in all hUDP 
blenesa, I want to brin, to the notice 
of the Home Minister the agitated 
state of people's minds. I am movm. 
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llmQIlg the people. For the purpose of 
the last e lectiJOru; I had togo to the 
people. If there is any burning ques-
tion in the minds of the MahaMSh-
trians and in the minds of the Malha-
rashtrians of Mysore, then it is the 
question as to how BeLgaum has to be 
disposed of. There are some people 
who talk about possesshon, of posses-
sion 'bei.ng the nine points of law. Some 
Mysorean friends who are my best 
friends said: "Mr. Mwe, the property 
has been in our possession for six 
years". 

An Hon. Member: That is net the 
ground. 

Shri S. S. More: I am talking about 
my friends; you may not be one of 
my friends. They say, we are in pos-
session of this property. If we allow 
this "possession" argument and the 
"nine points of law' to assert, to come 
into the picture, then, Sir, I submit 
that the Chinese will be perfectly 
justified in saying that the chWlk of 
land which they have taken from 
India is in their possession and Pakis-
t.an may advance the same argu-
ment and say that Azad Kashmir 
is in their possession. "Possession" 
is a very deadly argument, and it is 
best for the country that none of 
us ... 

Mr. Deputy-Speaker: The han. 
Memher's ti'llle is up. 

Shri S. S. More: Sir, I do submit to 
your order and close my speech, but 
before I resume my seat I think. I 
"hould make an earnest aN!eal to the 
Home Minister--of course, there will 
be many pulls and pressures, as I have 
stated, preventing him from undertak-
ing sbme pollitive action by which this 
lOD'g-standing dispute can be justly re-
solved-that it is time for him to shed 
off the robe of meekness and assert in 
the interest of justice, justice which 
has been asked tar by the Maharash-
trians, a large section of the Marathi 
Speaking people for the last five or 
s'tx years. 

Sbri Bakar Ali Mina (WaranaaI): 
Mr. Deputy-Speaker, the Home Minis-
try is considered to be a key Mlnis-
try and our Home Mirlister is a tran-
quil-minded Minister, the higher he 
rises, the greater is his humility. He 
is one who has tranquillity and law 
and order of the whole country .... 

Mr. Deputy-Speaker: He is not audi-
ble. So, he might come to one of the 
front benches. 

Shri Bak.ar Ali Mirza: 'l1hls Minis-
try. in a way, is easy to handle; this 
country also is one easy to administer, 
because, though we have produced 
dacoits and things of great distinction, 
still, on the whole, we are a very 
peace-loving people. But, on the other 
hand, it is a very difficult country to 
administer, because we have got pas-
sions, feeling and accumulated emo-
tions which get aroused without notice, 
without warning, and the Home Min-
ister is faced all on a sudden with a 
situation which is dynamic, which is 
full of danger. Added to that, he has 
also to take notice of what our great 
neighbour Pakistan does inside a.nd 
outside the country. So, the Home 
Minister has not only to "ontrol the 
exhibitions of these passions, but he 
has aLso to prevent these passions 
affecting the machinery of law and 
order its~lf. It is because of the atti-
tude of OUI' Home Minister and his 
general approach of kindness, of un-
derstanding, that we find tranquillity 
and peace in our country, which is 
such a large country with such a com-
plex situation. The way, the tact, 
and the ~dministrative skill with 
whioh our Home Minister handled the 
situation in Cachar or the fast of Mas-
ter Tara Singh-I was in Kabul my-
self when Master Tara Singh was 
flsting and we were all the time fear-
ing that any moment the whole of 
Punjaib would be set. ablaze- ... 

Shri D. C. Sharma (Gurdaspur): No, 
no. Do not give so much importance 
to it. 

Sltrl Bakar AU Mlrp: 1bat i. .. 
. f~lIn, we had then. But the wa,. .. 
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which our Home Minister handled 
.the situation and the understandinJ 
that lie has shown shows that he hili 
got a voice that soothes and a hand 
that heals. We are really lucky to 
have a Home Minister of such a cali-
tJre. 

A great deal has been said about 
.national integration. I would also 
like to say a few words about that. 
It is a very important question. Our 
place in the world, apart from other 
things, is also due to the size of our 
country. We are 400 million people, 
.and the voice of 400 mil'lion, if they 
.are united and integrated, can change 
the course of history. Therefore, it is 
a very important question, no doubt. 
But I have a little difference about 
the BlPproach to this que3tion. 

We have had Pakistan, and that 
was due to the disintegration of the 
-country. When the Muslim League 
lost in every election, all over the 
'COuntry, we went on negotiating, 
whether it was Punjab, North West 
Frontier Province, Bengal or any 
·other State. So, ultimately, it is for 
history to say who and where we 
tumbled. Anyhow, we had that 
1iivision. The wounds of it are not 
iltiIl healed and we see the effects of 
it even today. We are talking a 
great deal on the refugee problem; 
that is the situation arising out of our 
~o-caHed division. 

Today We have communal parties. 
We have got even parties which 
advocate cecession. What is our 
attitude towards this problem? You 
-cannot talk of national integration 
one side and allow partiea which 
aenerally create disintegration to 
continue to function. When China or 
any other country takes a bit of our 
land, there is a hue and cry, and 
quite rightly 50, that anned action be 
taken to throw out the aggressor. If 
.orne of our own people uk, or 
advocate, the division of this COUDtry 
and taking a chunk of our country 
away from us, why ahould they be 
treated cutrentlltl1', t aitk 1OU. Beeall&e, 

if you want integnltion, we muat be 
quite definite that there ahould be 
no compromise about where we stand. 

On this question we aLl begin with 
the talk about unity in diversity. To 
my mind, it is a contradiction in 
terms. Archemedis di&covered the 
law of buoyancy by sitting in a tub . 
Newton discovered the law of gravi-
tation by seeing the falling of an 
apple. The Curies laboured in 
laboratories and discovered radium. 
Would yOU call that unity in diver-
lity in silence? Or take the Upl!Pi-
shads, full of philosophy about life, 
about the nature of reality behind 
existence. Do you call that unity in 
diversity? There cannot be any 
diversity when the question is search 
of truth. On that, this country has 
·taken the stand; it is in the soil of 
this country; you might searoh for 
truth in one corner, I might from 
another, ,but that does not divide \18. 
That search itself unites us. So, in 
this country, every approach was 
welcome, not just a formality, it hal 
a genuine feeling behind it. When 
the Parsis came, they were welcomed 
!'Io also the Muslims and Christians 
before the emperors and empires 
came. That is the genuine Indian 
approach. 

The other day I Willi standing near 
the Catholic Ohurch near Gole Dak 
Khana. Some persons were wal~ 
there. When 1 ataJ'ted talking to 
them, they asked me whether they 
could go in. I said "yes"; I led them 
on. When one simple peasant _ 
the statue of Mother Mary, without 
any thought, he put his folded hands 
up in obeisance. I was lltandinl 
there erect, without showing any 
algns, because I am an educated 
person. 'I1lat person did not show 
reverence for that particular GocIdeD; 
that Willi not his Goddess. His obeL 
lance came naturally because he 
is of the soil of India. He was pay-
fng respect to other seekers of truth; 
he W81 honouring another's Imap or 
WoJ'Sbip hri'eover dffrtrrent It might be 



8665 Demands JUNE 4, 1962 tCYl' Grant. 8666 

[Shrl Bakar Ali Mirza] 
to his own. It is that approach that 
is fundamental to India, and any talk 
of any other way will not survive in 
this country. 

After all, this communal question 
Is a question of the educated people. 
I had never found an ordinary man 
in this land who was really com-
munal or preaching that spirit. We 
had blood_sheds and massacres all 
over the country; Muslims and Hindus 
were fighting like cats and dogs and 
blood was running like water; there 
was misery, feelings roused, passions 
roused but, in spite of all that, no 
communal party got elected in this 
country. No other country can bring 
about such a situation. So, if you want 
to integrate. you have to change your 
approach. You start with the idea of 
division and then you sit and labour 
to bring them together and to attach 
them to each other. My appeal to 
this House and to the country is: 
Accept unity as, the factor and then 
remove the delusions and maya that 
Is around us. Unless you do that. you 
will not solve this question. 

For example, I am of the minority 
community. You give me some ser-
vice. You give me ticket for the 
elec1ion. You treat me very gener-
ously. Naturally, you expect that 
we are coming closer together in the 
lense that the feeling of difference is 
not there. From that point of view 
we do not come together and this Is 
not the way which will bring about 
integration because in the very fact 
of your generosity there is that ele-
ment of existence of difference and, 
whatever you may do, I am conscious 
and you are conscious as to what the 
busis of that action Is. When we 
have that, it cannot produce results 
other than that particular action can 
produce. 

We' had four Muslim candidates In 
mv Parllamentary constituency. Three 
01 uS won. 9a per cent of the voters 
were HiDdua. That W81 also a 

reiion where we had the Razakar 
Government not long ago. But we' 
won. We never felt any handiC8lP' 
because of the fact that we were' 
muslims. That is the sort of thing 
that produces integration, that brings· 
...~ together and not giving so many 
...unisterships here and so many there~ 
one minister Muslim, one Harijan, 
one woman, so many from this caste 
and so on. This way you cannot 
bring about integration, because how-
ever generous you might be, how 
many more ministers you might make, 
with that very generosity and special 
treatment that you give, in the depth 
our unconscious we are facing each 
other not as equals. not even u 
friends. 

The Communist Party, I think, is 
one of the few parties which have got 
its approach at least in this matter 
quite rational. But even among them 
I was surprised to hear Shri 
Mukerjee's speech the other day when 
he hegan to make a list of grievan-
ces of the number of Harijans in the 
milk colony and so on and so forth 
that made me feel that given the 
opportunity he will also probably 
take the same road. 

Now, take tor example the Sche-
duled Castes. You have given them 
reservations. You are throwing 
money like water for their welfare 
work. All right. You have given 
them representation in the legislature, 
in Parliament and everywhere. But 
what is the result? If you analyse 
the votes of the Scheduled Castes, 
you will find that majority of the 
votes have been cast against the 
Congress which has been strugg'ilng 
sincerely and honesUy for their 
welfare. Why? 

AD HOD. Member: No, that Is not 
correct. 

8br1 Babr All MIna: That Is the 
1mpreasion I have. Whenever tbe7 
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It8rt speaking they begin with "Je 
accuse" that this has not been done 
or ·that has not been done. That is 
the subject of their song and of their 
speeches in this House and outside 
this House. Why is that? 

Now we have included backward 
classes and we are taking the same 
road about them. I am afraid, we 
are on the wrong road. Favours also 
can divide, not injustice alone, 
because in those very favours, there is 
a non-recogniltion of the full stature 
of others' personality and emphasis 
on inequality. We are surprised to 
find that all these people for whom 
we do so much do not come forward 
and feel grateful. So, I suggest that 
alJ these reservations and all these 
favoured treatments to the minorities 
should stop. 

An Hon. Member: Forthwith? 

Another Hon. Member: Immediate-
ly? 

Shrl Bakar AU Mirza: Surely, forth-
with. If you mean national inte-
gration in all seriousness, this must 
go because this does not bring us 
together at all. Why should I not 
be protected in the natural way as 
a citizen of this country. Why 
should these artificial props hold me 
all the time? If you do not do this 
and do not take the step in good time, 
you will find that we will be far away 
from our goal. 

Shrl Vasudevan Nair: So you want 
the present backwardness to be 
perpetuated? 

Shrl Bakar AD Mirza: It is not 
perpetuation, but by this the back-
wardness will be removed. If I am 
backward, that does not mean that 
whole community is backward. If 
you want to put a patient into the 
hospital, you do not put the whole 
family inside the hospital. 

If people are economically or for 
any social reasons backward, it is a 
4U!erent tlI!q. Have economic reL 

sons as the basis and go on that.. 
Now you are dividing the country-
into bits. I am surplised when I read. 
the Mysore Public Service Commis-
sion's Report-you, Sir are connected 
with Mysore-that the~e is a whole 
list of communities. Every community 
and sub-community is given there as. 
also the number employed this year 
and the number previous year. It looks 
like a chart of the stock exchange 
fluctuating all the time. When you 
are conscious all the time about your 
community, how can yOu bring about 
integration? 

Shrl Umanath (Pudukkottai): When 
you are tolerating the stock exchange, 
why do pou not tolerate this also? 

Shrl Bakar All Mirza: The other 
day my hon. friends, Shri Trivedi and 
Shri Prakash Vir Shastri talked about 
the conditions of refugees from Pakis-
tan. They felt very much concerned-
naturally, because of the conditions 
there. They wanted to extend their 
heLp. We extend our help to the 
Congo and to Algiers, then why not 
the people from Pakistan? If you 
want you can have a special tax to· 
help the refugees, I am prepared for 
that. I welcome that. But at the 
same time both these hon. Members 
said that as a solution let us have an 
exchange of population. By that one 
simple sentence they have reduced' 
me from a full citizen of India to 
a second class citizen. I am a citizen 
of India. I have got exactly the same 
rights as Han. Members, Shri Trivedi 
or Shri Parkash Shastri. I expected' 
and am entitled to expect that these 
hon. Members would stand up and .ay 
that if for one citizen from the State 
the whole population of another coun-
try Is to be given In exchange, that 
even if he were the biggest criminal 
in the land, the whole population of 
another country 18 not sufficient or 
good enough for exchanie with the 
lowliest or the humblest of this land. 
If you take that attitude then we 
begin to Intel1'ate. You are divl~lnr 
all the time. You are thlnkln' in 
terms of division. How can you ,0 OD 
like this much lonIer? 
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Sbrl U. M. Tmedl (Mandaaur): 
Unfortunately, the Congress is think-
'ing that way. 

Sbri Tyacl: Shall we shut our 
oeyea? 

Sbrl U. M. TrlvecU: That Is what 
1 say. 

Sbri Bakar AU MirA: It you tunc-
:tion on the basis of division, you can. 
.not get results which are contrary 
to that. So, I insist that we change 
'the entire approach and recognise 
the unity that is basic in India. We 
-educated people are the communal 
problem. We form the thin film of 
this land and we have to get nourish-
ment from the soil of India. Once 
:you break that link you will fade 
;away and will be thrown away like 
an autumn leaf before the storm 
because the real India that I regard 
as a contributor for the world is quite 
different from what we are speaking 
..of. 

One last thing 1 would like to say, 
'and 1 say it with a great deal of reluc-
tance because I have great regard 
for Shri Lal Bahadur Shastri. And 
that is about the Preventive Deten-
tion Act. I know that there are very 
few detenus, hardly one hundred 
,or two hundred or perhaps a thousand, 
in a land of four hundred millions. 
It might be twenty-four, it might be 
-ten. II know they are also very well 
treated, there is an Advisory Board 
and all that. But one fundamental 
-thing in a democracy is that every 
.person AAould be tried In an open 
court. It is fourteen years since we 
,attained Independence. We have 
'mastered mllRY crites and won the 
prize. We have successfully solved 
the refugee problem, the food pro-
blem and the States problem. Any 
country will be proud of these thlnp. 
And we have got. leaders who have a 
world stature. In spite of all these 
things, after fourteen years ot Inde_ 
'pendence to have this Act on the 
'statute boot Is not a cmit to our 
democruy. So 1 appeal to the Home 
1o!1nilIter that he may kindly take 
«891 to lee dlat this Act is removed 
from the statute book. 
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Mr. DePUtJ-Speaker: Hon. Memben 

may now more their cut motions re-
lating to Demands under the Ministry 
ot Home Affairs subject to their bem, 
otherwise admissible. 

DiBcrimin.ation in appointment to 
Government ;obs on the baria Of 
political view. of candidatq 

Shri Vasudeva. Nair: I be, to mon: 

That the Demand under the 
head Ministry Of Home Mairs be 
reduced to Re. 1. (3). 

Policy C1/ re/uling fu.ll repre.entati". 
G01Iemment to the Union teTritorie. 

Shri VasadevaD N.lr: I be, to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced to Re. 1. (4) . 

Verification b" police oJ candidate. 
.elected bll the Unio,a Public SfIr-
viCe Commluion 

8hr1 VasadeYa. N .... : I bel to move: 

That the Demand under the 
head Ministry Of Home A1fain be 
reduced to Re. 1. (II). 

Need to put to an end to con'Uptioli 
aM favau,,""'" 

Shrt B.am Sewa Yadav: I beg to 
move: 

'lbat the Demand under the 
bead IliII:iaUy Of HCIII1e Main be 
red\lcecl by 88. 100. (7) . 
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railure to adopt Hindi and other 
t'egional languages as official langu· 
ages and a medium of academic and 
competitive examinations fo-r Gov-
ernment service 
Sbri Bam Sewak Yadav: 1 beg to 

move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (8). 

Failure to set up responsible Govern-
ment in Manipur. Tripura and Hima-
chal Pradesh 
8bri Bam Sewak Yadav: I beg to 

move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (9). 

Need to hold discussion in the House 
on the report of the Backward 
Classes Commission 

8bri Bam Sewak Yadav: I beg to 
move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (10). 

Need fo-r establishment of touring 
courts in each group of Pancha1lat 
village" 

Sbri SlvamurtIU Swamy: I beg to 
move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (11). 

Failure to implement earlier com· 
mitments regarding introduction of 
Whitle1l Council B1Istem of settling 
dispute, with the Govern"'"t em-
plO1lee, 

Sbri Namblar: I beg to move: 

That the Demand under the 
bead JCurlstry Of Home Affairs be 
reduced by Rs. 100. (12). 

Failure to re-instate all di8miuecl 
emplovees who participated in the 
General Strike 

Sbri Namblar: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (13). 

Discrimination shown in the matter of 
appointments and promotions in 
Government services for holding 
particular political views 

Shrl Nambiar: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (14). 

Weight given to police reports regard-
ing verification of antecedents in the 
matter of appointments to Govern-
ment services 

Shrl Namblar: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (15). 

Need to provide necessar1l safeguards 
and constitutional guarantees to the 
people belonging to minority com· 
munit1l of Trip'Ura 
Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Ministry Of Home Affaim be 
reduced by Rs. 100. (16). 

Brutality meted out by the Police te> 
the tribal refugees in the Sub· 
Division of Amarpur, Tripura in 
May, June and July. 1961. 
Shri Dasaratha Deb: I beg to nl0ve= 

That the Demand under the 
head Ministry of Home Affairs be 
reduced by Rs. 100. (17). 

Need to provide shelter in Tripura (>T 

elsewhere in India to the tribal 
refugees who leave Pakistan 

Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (18). 
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Neec1 to etlClluate the scheme of TribClI 
Welfare 

Sbri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Ministry of Home Affairs be 
reduced by Rs. 100. (19). 

Selection of I.A.S. officials from Sche-
duled Castes and backward com-
munities 

Shri Sivamarthi Swamy: I beg to 
move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (20) .. 

Failure to check Pakistani infiltration 
into India 

Shri R. Baraa: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (21). 

Need for better administrative vigi-
lance 

Shri R. Baraa: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (22) .. 

Need for rationalisation of court-fee 
to make justice less expensive 

Shri R. Barua: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (23). 

Need to mClintain the efficiency of 
Assistants in the Secretariat bll 
holding annual Assistant Superin-
tendent's examination 

Slui Warlor: I beg to move: 

That the Demand under the 
bead Ministry Of Home A1rail'W be 
reduced by Rs. 100. (228). 

Need to provide for equa.l opportunUv 
to all Assistants fM promotion to 
the posts of Section Officers bll hold-
ing annual departmental examinCl-
tlon 

Shrl Warior: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (227). 

Need to adopt a uniform basis far 
promotion from Assistant-Sectioft 
OfJicers against future vacancies itl 
the Central Secretariat Service 

Shri Warlor: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (228). 

Need to provide better scale of pall 
for Assistants 

Shrl Warlor: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (230). 

Need for accelerating the WMk far 
welfare of the tribals particuwrl, 
in education, health and communi-
cation in North and North East regioa 
of India 

Shri R. Baraa: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (231). 

Need for strengthening the IntellI-
gence Branch 

Shri R. Baraa: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (232). 

Need fM creClting a depllrtment far 
welfare Of the scheduled cane., 
scheduled tribes and tribal people 
living in plains 
Sbri R. Barua: I be, to move: 

That the Demand under the 
head Ministry Of Home Mairs be 
reduced by Rs. 100. (234). 
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Need to expedite examination and 
tenderin" C1/ advice on Bills sub-
mitted by State, fOf' the assent 01 
the Present 

8hrl Warlor: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (238). 

Need for legislation to protect' the 
Press and Pressmen from the Exe-
cutive presS'Ure 

Shrl Warlor: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (2"1). 

Need to amend the Laccadive Islandl 
and Minicoy Regulations to prevent 
abuse o,f fundamental rights guar-
anteed by the Constitution 

Shri A. V. Rarhavan: I beg to movee 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (252). 

Need to extend Kerala Agrarian Rela-
tions Act to Laccadiv8, Minicoy and 
Amindivi blands 

Shrl A. V. Rarhavan: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (253). 

Need to extend debt laws to Lacca-
dive, Minicoy and Amindivi Islands 

Shri A. V. Rar~~an: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (254). 

.Need to appoint a full-time lel/a.1 
adviser to advise the Administra-
tion of Laccadive, Minicoy and 
Amindlvi Islands on lel14l ma.tter. 

Shri A. V. Rqhavan: I beg to move: 

'!bat ,the Demand under the 
head Ministry Of Home Mairs be 
reduced by Rs. 100. (255). 

Need for ;udici41 refD'N'M in LGeecl-
dive, Minicoy a.nd Amindivi I,!aftcII 

81ar1 A. V. Barhaftll: I be, to move: 

That the Demand under the 
head Ministry Of Home Mairs be 
reduced by Rs. 100. (256). 

Need to separate the Executive fTom. 
the Judiciary In Laccadive, Minicov 
and Amindivi Islands 

Shrl A. V. Barhavan: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (257). 

Need to establish a training centre itr 
Laccadive to train the islanders In 
the maintenance of mechanised fish-
ing boats 

Shri A. V. Raghavan: I beg to move~ 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (258). 

Need to open more hospitals and dil-
pensaries in Laccadive,. Mlnicoy a.nd 
Amindivi Islands 

Shrl A. V. Rarhavan: I beg to move: 

That the Demand under the 
head Ministry Of Home Mairs be 
reduced by Rs. 100. (259). 

Need for mOTe children&' parka In 
Lacadive, Minicoy and Amindivi 
Islands 

Bhrl A. V. Rarhavan: I beg to move: 

That the Demand under the 
head Ministry Of Home Mairs be 
reduced by Rs. 100. (260) . 

Need to improve water and road com-
munications in Laccadive, MiniCOll 
and Amindlvi Islands 

8hrl A. V. Barllavan: I be, to JDGft: 

That the Demand under the 
head Kinistry Qof HGIJle MaI.ra t. 
reduced by Rs. 100. (281).' 
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Need tor handloom and mat wealling 
training centrell in Laccadi"e, Mtnt· 
COlI and Amindi"i Island.! 

Sbri A. V. RarhaVaJl: I beg to move: 

That the Demand under the 
head Ministry Of Home Mairs be 
reduced by Rs. 100. (262). 

Need to expedite the electrification of 
Kavarathy Islands 

Sbri A. V. BarhaVaJl: I beg to move: 

That the Demand under the 
head Mi.n:istry Of Home Affairs be 
reduced by Rs. 100. (263). 

Need to open girls' High Schools in 
Androth and Ameni 

Sbri A. V. RarhavaJl: I beg to move: 

That the Demand under the 
head Ministry Of Home Mairs be 
reduced by Rs. 100. (264). 

Need to improve postal facilities in 
Laccadive, MinicOfl and Amindivi 
Island.! 

8hrl A. V. Barhavall: I beg to move: 
That the Demand under the 

head Ministry Of Home Mairs be 
reduced by Rs. 100. (26a). 

Need to construct an aerodrome in 
any of the island.! in Laccadl"e, 
MlnicOfl and Amindivi Islands 

Shrl A. V. ~haVIUl: I beg to move: 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (266). 

Need to breed BadagGl'G buclca '" 
Laccadive, Minicoy and Amindlvi 
Island. 

8hrl A. V. Rarhavaa: I beg to move: 
That the Demand under the 

head Ministry Of Home AA'air8 be 
reduced by RI. 100. (26'7). 

Need to COMtrUCt tourist bwgalot.o," 
Lajt~i"e,'.M~ \ Gnd 'Amtncfiwf 
Islands 

Shrl A. V. Rarhavaa: I beg to move:' 

That the Demand under the 
head Ministry of Home Mairs be 
reduced by Rs. 100. (268). 

~ eed to take Immediate .tfIPII for 
integrating Manipur and Trlpu,... 
into AI! India socio-politiCGI pGttem 

Sbri R. Barua: I beg to move: 
That the Demand under the 

head Ministry of Home Affairs be 
reduced by Rs. 100. (30'7). 

Unsatisjact0"ll position of law GM' 
orde1' in De lhi 

Shrl Lahri SlIIeh: I beg to move: 

That the Demand under the 
head Ministry of Home Affairs be 
reduced by R&. 100. (313). 

Costly and over-complicated legal 
procedure 

Shrl Lahri S~h: I beg to move: 
'J'hatthe Demand under the 

head Ministry of Home Aftairs be 
reduced by Rs. 100. (314). 

Political interj'e1'ence In the admini.t-
trati ve and judicial processes 

Shrl Lahrl S~h: I beg to move: 
That the Demand under the 

head Ministry of Home Affairs be 
reduced by Rs. 100. (315). 

ratlure to check abuse of the provi. 
rions of section 7!1 of the India" 
Evidence Act 

Shrl Lahri S~h: I beg to move: 
That the Demand under the 

head Ministry of Home Aftairs be 
reduced by Rs. 100. (316). 

FailuTe to take proper steps to improve' 
the economic con4ition of t~ back-
ward cla#e. 

Shrl Lahri S~: I beg to move: 
'Ibat the Demand under the 

head M'uUatry of Home Aftai.n .... 
reduced by Rs. 100. (31'7.). 



'JUNE .. 1962 for Granta 8682 

.Need to implement the suggestiom 
made b1l the Backward Classe. 
Commission for the uplift of back-
ward classes 
Sbri Lahrl Singh: I beg to move: 

That the Demand under the 
head Ministry of Home Affairs be 
reduced by Rs. 100. (318). 

:Dela1l in imp!ementing the advice ten-
dered by the UPSC in reg!Ird to 
inst:tute of a plnel of Assistant. 
who failed to obtain a place in the 
merit lists announced by the UPSC 
on the basis of 1960 and 1959 exa-
minations 

5hrl Warlor: I beg to move: 

That the Dem'lnd under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (319). 

:Need to withdraw the secret ordert to 
the States to conduct pOlice vmlt-
cation 

Shrl Warior: I beg to mnVA: 

That the Demand under the 
head Ministry of Home Affairs be 
reduced by Rs. 100. (320). 

;U'e of third degree methods in aa. 
investigation of crime 

8hrl Warlor: I beg to move: 

That the Demand under the 
head Ministry of Home Affairs be 
reduced by Rs. 100. (321). 

:Need to h!Ive UPSC examination cen-
tres in all the district headquarter. 

Shrl Warlor: I beg to move: 

That the Dem'lnd under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (322), 

.f'aHure to bring about national uni11l 
and integration 

Sbrl Slvamurtbl Swami: I beg to 
lII1ove: 

That the Dem'l.lld under the 
bead Ministry Of Home Affairs be 

!I'eC1uCed by RI. 100. (3~. 

Jo'ailure to remove corruption, nepo-
t13m and red tapism in admin.istratioll ' 

Sbrl 81vamurtbl Swamy: I beg to 
move: 

That the Demand under the 
head Ministry of Home Affairs be 
reduced by Rs. 100. (32$ 

Dela1l in the formation of panel of all 
qualified candidates of Assistant 
Superintendent's examination 01 
1959 and 1960 in the Central Secre-
tariat 
8hri Sivamurthi 8wamy: I beg to 

That the Demand under the 
head Ministry Of Home Affairs be 
reduced by Rs. 100. (325). 

Need for an at! party Government to 
meet the emergenc1l situation cd 
home and on the borders of our land 

8hri Sivamurthl 8wamy: 1 beg to 
move: 

That the . Demand under the 
head Cabinet be reduced by 
B.s. 100. (326). 

Need for creating a separate Tribal 
WeLfare Department in State, 

Sbri R. Barua: I beg to move: 

That the Demand under the 
head Zonal Councils be reduced 
by Rs. 100. (27). 

Administration of taws in the count", 

Shrl Warlor: I beg to move: 

That the Demand under the 
head Administration of Justice be 
reduced to Re. 1. (272). 

Recruitment to Bench from the Ba" 
Sbrl Warior: I beg to move: 

That the Demand under the 
head Administration of Justice be 
reduced to Re. 1. (273). 
Need to make ;ustice less costly 
Sbri Warior: I beg to move: 

That the Demand under the 
head Administration of Justice be 
reduced by KII. 100. (29) . 
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Need to recodit1l the Criminal Proce-
dure Code and Indian Penal Code 

8bri Warlor: I beg to move: 

That the Demand under the 
head Administration of Justice be 
reduced by Rs. 100. (30). 

Need to simplify court procedures 
8bri Warlor: I beg to move: 

That the Demand under the 
head Administration of Justice be 
reduced by Rs. 100. (31). 

High fees to be paid by the Trade 
Unions for appealing to the Supreme 
Court .J. 
Sbri Warior: I beg to move: 

That the Demand under the 
head Administration of Justice be 
reduced by Rs. 100. (32). 

Need for abolishing Court-fees for 
appeals 

Bbrl Warlor: I beg to move. 

That the Demaod under the 
head Administration of Justice be 
reduced by Rs. 100. (33). 

Need for reintroducing the Jury 
system 

Shri Warior: I beg to move: 

That the Demand under the 
head Administration of Justice be 
reduced by Rs. 100. (34). 

Need for complete separation of Judi-
ciary from the Executive 

6hri Warior: I beg to move: 

That the Demand under the 
head Administration of Justice be 
reduced by Rs. 100. (35). 

Need to re-codify the Indian Penal 
Code and the Code of Criminal 
Procedure 
.Shrl Wartor: I beg to move: 

That ·the Demand under the 
head Administration of Justice be 
reduced by Rs. 100. (248). 

870 (Ai) LS~. 

Need to decentralise the I.P.s. cadrea 
and give fu.ll powers to the State 
Governments in the matter of pro-
motion, discipline and removal from 
service without seeking the approv-
al of the Centre 
Shri Nambiar: I beg move: 

That the Demand under the 
head Police be reduced by Rs. 100. 
(37) . 

Need for a fully representative Gov-
ernment jor Delhi 

Shri Vasudevan Nair: I beg to move: 

That the Demand under the 
head Delhi be reduced by Rs. 100. 
(44). 

Need for a fUlly representatiue Gov-
ernment for Himachal Pradesh 
Shri Vasudevan Nair: I beg to move: 

That the Demand under 1:ih.e 
head Himachal Pradesh be reduc-
ed by Rs. 100. (45) 

Need for special attention for im-
provement of Himachal Pradesh in 
matters of Communications, edu.ca-
tion and health 
Shri R. Darua: I beg to move: 

That the Demand under the 
head Himachal Pradesh bl) reduc-
ed ,by Rs. 100. (46) 

Recent firing resulting in the death of 
some P W.D. workers in Andaman 
Islands 
Shri Vasudevan Nair: I beg to move: 

That the Demand under the 
ihead Andaman and Nicobar 
Islands be reduced by Rs. 100. 
(47). 

Failure in meeting the just demands 
of the P.WD. workers in Andaman 
Islands 
Shri Vasudevan Nair: I beg to move: 

That the Demand under the 
ihead Andaman and Nicobar 
Islands be reduced by Rs. 100. 
(48). 
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Failure in instituting proper ;udicial 
enquiry into the recent firing on 
P.W.D. workers 
.8hri Vasudevan Nair: I beg to move: 

That the Demand under the 
head Andaman and Nicobar 
Islands be reduced by Rs. 100. 
(411). 

Need for settling in Andaman and 
Nicobar Islands many mOre people 
from thickly populated areas in 
Indill 
Shri Vasudevan Nair: I beg to move: 

That the Demand under the 
'head Andaman and Nicobar 
Islands be reduced bv Rs. 100. 
(50). 

Failure to develop the natural re-
lIO'Urces of the Islands 
8hr! Vasudevan Nair: I beg to move: 

That the Demand under the 
!head Andaman and Nicobar 
Islands be reduced by Rs. 100. 
(51). 

Need to improve the contacts and com-
munications between the mainland 
and the Islands 
Shri Vasudevan Nair: I beg to move: 

That the Demand under the 
!head Andaman and Nicobar 
Islands be reduced by Rs. 100. 
(52). 

Shooting of workers in Andaman on 
10th April, 1962 

Shri Nambiar: I beg move: 

That the Demand under the 
!head Andaman and Nicobar 
Islands be reduC'ed by Rs. 100. 
(53). 

Need to increase the wage. of worker, 
in Andamans and bring them on 
par with Indian labou7' 

Shri Nambiar: I beg move: 
That the Demand under the 

head Andaman and Nicobar 
Iltlands be reduce-( by Rs. 100. 
(N). 

Need for granting civil liberties like 
trade unions, freedom of aBBociaticm 
to the people of Andamans 
Shri Namblar: I beg move: 

That the Demand under the 
head Andaman and Nicobar 
Islands be reduced bv Rs. 100. 
(55). 

Top-heavy administration in Anda-
mans 

Shrl Nambiar: I beg to move: 

That the Demand under the 
!head Arldaman and Nicobar 
Islands be reduced by Rs. 100. 
(56). 

Treatment meted out to the victi1n$ of 
Police action in Andamans 
8hri Namblar: I beg to move: 

That the Demand under the 
head Andaman and Nicobar 
Islands be reduced by Rs. 100. 
(57). 

Need for a fully representative GOtI-
ernment for Manip"r 
8hri Vasudevan Nair: I beg to move: 

That the Demand under the 
!head Manipur be reduced by 
(58). 

Measures adopted to suppress the de-
mand for a popular government in 
Manipu7' 
8hri Vasudevan Nair: 

move: 
beg to 

That the Demand under the 
head Manipur be reduced by 
Rs. 100. (59). 

Ned for special attention for impTOtle-
ment of Manipur in matters of com-
munications, technical education aU4I' 
cottage industries 

Shri B. BanIa: I beg to move: 

That the Demand under th. 
head Manipur be reduced Iv' 
Rs. 100. (80). 
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Delay in enfOTcement of the provi. 
sions of the Tripura (Land Revenu. 
and Land Reforms) Act, 1960 

Shrl Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be redu('ed by 
Rs. 100. (63). 

Need to eradicate the scarcity of 
drinking water in Tripura 

Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (64) 

Delay in holding of Agartala Munici. 
pal Election in Tripura 

Shri Dasaratha Deb: I be&' to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (65). 

Delay in the completion of the water 
supply works at Agartala Town, 
Tripura ~ 

Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (66). 

Failure to provide irrigation facilitie, 
to the water·scarcity areas of Tri-
pura 
Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (67) 

Need to expedite the rehabilitation' 01 
jhumiaa in Tripura 
8hri Daaratha Deb: I beg to move: 

That the Demand under the 
bead Tripura be ~ 117 
RI. 100. (68). 

Need to I'rotlide land and rehabUitlI-
tion aids to landless peasants of 
Tripura 
Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (69). 

Failure to settle the land dispute bet-
ween tribals and non·tribals at Le-
fonga NOTth Sadar Tripura 

Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
R.~. 100. (71), 

Failure to protect the etliction of trio 
bals from Garg's FOTe,t Be,ertle, 
Tripura 
Shrl Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be Nduced by 
Rs. 100. (72). 

Need to allow jh.um cultivation in the 
areas where the jhumias reside until 
they are rehabititated on lands 
Shrl Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (73). 

Need to constitute a separate Execu-
tive Committee under the Tripur4 
administration in caTTlling out tribal 
welfare work' 

-Shrl Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (74). 

Need to expedite the completion of th. 
reaiduary war'" fOT the rehabilita-
tion u/ displaced per'ON of Trtpura 
8hri Daaratha Deb: I beg to move: 

That the Demand under the 
bead Tripura be 1'eCluced t.F 
BB. 100. (75). 
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Need to write off agricUltural and 
other loans advatlCed to aisplaced 
persons in Tripu,ra 

Sbri Dasaratba Deb: I beg to move: 

That the Demand under the 
head ~pura be reduced by 
Rs. 100. (77). 

Neea to make all weather roads from 
Kanchanpur (Kamalpur Sub-Divi. 
skm) to Raima Bazar 

Sbri Dasaratba Deb: I beg to move: 

That the Demand under the 
head ~pura be reduced by 
Rs. 100. (80). 

Failure to complete the construction 
of motorable road from Mauri·cros~. 
ing to Chhamanu Bazar, Tripura 

Shri Dasaratba Deb: I beg to move: 

That the Demand under the 
head Tripura be reducp.d bV 
Rs. 100. (83). 

Need to expedite the construction of 
bridges over the rivers that lie on 
the main road lines of Tripura 
Shri Dasaratba Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (85). 

Need for construction of High Schoola 
in the Tribal dominated areas in 
Tripura 

Shri Dasaratba Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (86). 

Need to remDve the interference bll 
officials in the working of the Co. 
operative Societies of Tripura 
Sbri Daea.ratba Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced br 
Re. 100. (87). 

Provision for the Damboor Hllaro. 
Electric Pro;ect Works to be uncier-
taken in Tripura 

Sbrl Dasaratba Deb: I beg to move: 
That the Demand under the 

head Tripura be reduced by 
Rs. 100. (89). 

Need to construct bridges on Juri 
river at Tilthai Bazar and Dharma-
nagar in Tripura 

Shri Dasaratba Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (90). 

Failure to undertake the flood protec. 
tion measures in Sataramia Hauz. 
Kailasahar, Tripura 
Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (91). 

Need to expedite the embankment 
and digging of canals for the protec-
tion of paddy in Khaurabil in KaiZ. 
asahar Sub-Division in Tripura 
Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Trlpura be reduced by 
Rs. 100. (92). 

Postponement of registration of, anel 
allotment of lands to, Co-operative 
Farming Societies till 'the land sur-
vey in Tripura is completed 
Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (94). 

Delay in disbursement of scholar,hipa 
to stuaents belonging to Scheduled 
Tribes and Scheduled Castes I,. Tri-
pura 
Shri Dasaratba Deb: I beg to move: 

That the Demand under the 
head ~pura be reduced by 
Rs. 100. (95). 
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Failure to provide any text books in 
Tripura language in Tripura 

Shri Dasaratba Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. HlO. (96). 

Need to provide hostel facilities to the 
students belonging to Scheduled 
Castes and Muslims 
Shrt Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (l00) 

Grievances Of the tribal Jhumias of 
Attaramusa range in the area kOO1Dn 
as 42 and 83 mlle-posts of A-A road 
in TripurQ arising out of forcible 
occupation of Jhllm field by the 
Forest Staff 
Shri Dasaratba Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (l03). 

Need to supply adequate quantity of 
Steel, Iron and Cement for the cons-
truction work in Tripura 
Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (104). 

Failure to open a hostel for tribal girl 
students at Khowai Town, Tripura 
Shri Dasaratha Deb: I beg to move: 

That the Demand under the 
heacf Tripura be reduced b7 
Rs. 100. (112) 

Need for postponement of the execu-
tion of the new proposal for in-
CTease of revenue in Tripura 

8hri nasaratba Deb: I beg to move: 

That the Demand under the 
head Tripura be reduced b7 
Rs. 100. (115) 

Implementation of Home MinistrtI 
directive to introduce West Bengal 
pay-scale for the emplotlees of Tri-
pura Admiinstration 

Sbri Biren Datta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (l16). 

Non-recognition of the Tripura State 
Employees Association bv the Ad-
ministration 

Sbrt Biren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (117). 

Wasteful expenditure in Janata Col-
lege 

Shri Biren Dutta: I beg to move: 
That the Demand under the 

head Tripura be reduced by 
Rs. 100. (118). 

Shortage of qualified Professors in 
Mahara;a Bir Bikram College at 
Agartala 

Shri Biren Dutta: I beg to move: 

That the Demand under the 
heaa Tripura be reduced by 
Rs. 100. (119). 

Need to re-organise the Education 
Department into a single establish-
ment. 

Shri Biren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
As. 100. (120). 

Abolition of the POSts of SupervisOTl 
in centres established for rehabilita-
tion work 
Shri Biren Datta: I beg to move: 

That the Demand under the 
head Tripura be reduced b7 
Rs. 100. (121). 
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Need to re-organise the Public Worki 
Department in the Union TemtoT1/ 
of Tripura 

Shri Blren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
RB. 100. (122). 

Need to reduce the travelling allow-
ance •. 
Shri Blren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (123). 

Need to reduce the expenditure on 
hire charge of aeroplanes 
Shrt Blreu Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (124). 

Need to extend Agartala 
areas so as to include 
Abhaynagar, Pratabgar, 
nagar, Ramnagar and 
West 

Municipal 
Bardwnli, 

Ranjit-
Jaynagar 

Shri Biren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (125). 

Need to provide drainage system roads 
and public latrines for Pratabgar 
area of Agartala Municipalitll 

Shri Biren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (126). 

Need to start immediately water 
works at AgaTtala for which money 
had been sanctioned in Second Five 
Year Plan 
Shri Blren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (127). 

Need for construction of pucca-draill-
age sl/stem in AgaTtala Town, Tri-
pura 

Shri Blren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (128) 

Need for developing the markets at 
Baltala, Durga-Chowmuny and Mat-
Chowmunll in Agartala 

Shri Biren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (129). 

Failure to start anv medium size in-
dustrl/ to provide emplol/ment to 
non-matric persons in Tirpura 
Shri Biren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (130). 

Failure in the rehabilitation Of tribal 
people in Tripura 

Shri Biren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (131) 

Need to reduce heavil administration 
in Tripura 
Shri Biren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (132). 

Malpractices in the Engineering Sec-
tions of Tripura Territorial Council 
Shri Blren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (133) 

Failure to start the Hydro-electric 
Project known as Domboroo Project 
in Tripura 
Shri Blren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (134). 
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Need /or SUppl1l of Iteel, cement and 
tin .heetl for completion 'Of Second 
Five Year Plan pro;ects in Tripura 

Shrl Dlren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (135). 

/Failure to provide ;ob, to persons 
trained in I.T J. at Agartala, Tripura 

Sbri DlreD Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (136) 

Need for providing money to /ill up the 
waterlogged areas within the area 
of AgaTtala Municipality 

Shri DlreD Dutta: I beg to move: 

Thdt the Demand under the 
head Tripura be reduced by 
Rs. 100. (137). 

Grant of industrial roam to person, 
who have not at all 'taTted any in-
dustry in Tripura 

Shri Dlren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (138). 

.N eed for providing loans to the small 
scale industries operating in Tripura 
Shrl Diren Dutta: I beg to move: 

That the Demand under the 
head Tripura be reduced by 
Rs. 100. (139). 

.Association oj Government ofJicers 
with the Cooperative Societies as 
Presidents and Secretaries 

Shrl Dlren Dutta: I beg to move: 

That the Demand under the head 
"l'ripura be reduced by Ro. 100. 
(140) . 

Failure to rtop cattle lifting in 
Tripura bl! the criminal elemeKU 
of East Pakistan. 

Shri Dlren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(141) . 

Wastage of money in Amarpur 
Multi-purpose Pro;ect in Tripur4 

Sbrl Diren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(142). 

PI eed to appoint Tribal and Schedulec! 
Caste People as Pancha1lat Secre-
taries in Tripura 

6bri Dlren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(143) . 

Withholding of Licence for construc-
tion of an Air-conditioned Cinema 
Hall at AgaTthaZa 

6hri Dlren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(144) . 

Permission given to import ageneie • 
oj Tripura to se!! goods like steel, 
c:oTTUgated iron sheet, cement in 
the open market 

IShri Dlren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(145) . 

PI eed jor speedy disposal oj eases 
pending in CouTt in Tripura 

IShri Dlren Dutta: I beg to move: 

That the Demand under the head 
'l'ripura be reduced by Rs. 100. 
(146) . 
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Failure to check the malpractices 
prevailing in all ofjices in Tripura 

6bri BireD Datta: I beg to move: 

That the Demand under the head 
'1'ripura be reduced by Rs. 100. 
(147). 

Malpractices in employment and trans-
fers in the education section of 
Tripura Territorial Council 

&Sbri BireD Datta: I beg to move: 

That the Demand under the head 
'l'ripura be reduced by Rs. 100. 
(148) . 

Malpractices in all the departments 
of Tripura Territorial Council 

6bri BireD Datta: I beg to move: 
That the Demand under the head 

'l'ripura be reduced by Rs. 100. 
(149) . 

Conversion of primary schools to 
~asic schools leading to waste and 
C1lefjiciency in education system 
01 Tripura 

Sbri BireD Datta: I beg to move: 
That the Demand under the head 

Tripura be reduced by Rs. 100. 
(150) . 

Failure of the adult education system 
in Tripura 

Shri Hiren Datta: I beg to move: 
That the Demand under the head 

Tripura be reduced by R~. 100. 
(151). 

Failure to supply drinking water in 
Tilla areas of Tripura 

Shrl BireD Datta: I beg to move· 
That the Demand under the head 

Tripura be reduced by Rs. 100. 
(152). 

Need for adoption of a more scientific 
system in place of the present Rig-
well and a Tube-well system of 
water supply 

6brl HireD Datta: I beg to move: 
That the Demand under the head 

'l'ripura be reduced by Rs. 100. 
(158). 

Failure to provide jobs to non-matric 
persons belonging to tribal and 

backward classes in Tripura 

Shri HireD Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(154). 

Need to start a medium SIzed indust", 
in Tripura so as to provide jobs to 
unemployed 

Shri Hiren Datta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(155). 

Failure to give special compensatmy 
allowance to Central Government 
employees working in Tripura as 
is given to other employees at 
Tripura 

Shri Blren Datta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(156) . 

Failure to provide adequate number 
of quarters and office accommo-
dation to P. & T. workers iD 
Tripura I ~ 

Sbri HireD Datta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(157) . 

Need for construction oj a Public 
Theatre Hall in the Childrell 
Park to encourage national the-
artical arts in Tripura 

Shri Hiren Datta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(158) . 

Need jar writing off of the debts at 
displaced persons in Tripura 

Shri BireD Datta: I beg to move: 
That the Demand under the head 

Tripura be reduced by Rs. lOG. 
(159). 
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Need to provide more money for 
spoTts, health and recreation 
activities in Tripura 

Shri Biren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(160). 

Need to construct a stadium at 
Agartala, Tripura 

Shri Biren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(161) . 

Improper implementation of decision 
of Government of India in matters 
of pay scales of employees of 
Tri.pura 

Shri Biren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(162). 

Need for probe in the functioning Of 
non-official agencies provided 
with government aid for Rariians' 
upliftment, women welfare work 
and khadi board of Tripura 

Shri Biren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(163). 

Powers and functions of the Develop-
ment Commissioner in Tripura 

Shri Biren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(164) . 

Need to reduce the motor fare in 
Tripura 

Shri Biren Datta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(165) . 

Need to provide more and regula!' 
freighter services to airlift essen-
tial goods to TTipura 

Shri Biren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(166). 

Need to introduce State-Transport 
system in TTipura 

Shri Blren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(167) . 

Need for proper meas'Ures to check: 
motor accidents in Tripura 

Shri Biren Dutta: I beg to move: 
That the Demand under the head 

Tripura be reduced by Rs. 100. 
(168). 

Need to protect Charipar area at 
Tripura from recurring floods iTt 
every year 

Shri Biren Dutta: I beg to move: 
That the Demand under the head' 

Tripura be reduced by Rs. 100. 
(169). 

Need to have better drainage sYstem-
for public latrine passages i11 

Pratabgar area of Agartala Munici-
paJity 
Shri Blren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(170) . 

Failure to give aid to the students of 
tribal community and. schedule!! 
caste 

Shri Biren Dutta: I beg to move: 
That the Demand under the head 

Tripura be reduced by Rs. 100. 
(171). 

Failure to provide accommodation tt' 
haWkers in Tripur4 

Shri B1ren Dutta: I beg to move: 
That the Demand under the head 

Tripura be reduced by &s. lOG: 
(172) . 
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Failure to give help to the land mort-
gager8 to cover their land through 
loan from the Land Mortgage 
Bank in Tripura 

Sbri Blren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(173). 

.N eed to stop service of eviction noti-
ces on unauthorised occupants 
of agricultural land in Tripura 

Sbrl Blren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(174). 

.Failure of eo-operative department of 
Tripura to check malpractices in 
purchase Of ;ute through co-ope-
ratiVe societies 

Shri B1ren Dutta: I beg t'l move: 

That the Demand 1.U1der the head 
Tripura be reduced by Rs. 100. 
(175). 

.Failure to provide adequate agricul-
tural loan to primary co-opera-
tive societies in time of need 

Shri Blren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(176) . 

Need to write off all types of loans 
advanced to tribals of TripuTa 

Shrl Dasaratha Deb: I beg to move: 

That the Demand 1.U1der the head 
Tripura be reduced by Rs. 100. 
(178) . 

Need to start more veterinary hospi-
tals in hill areas 

Shrl Blren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(179) . 

Need to establish a Teachers' Train-
ing College at Agartala 

Sbri Biren Dutta: I beg to move: 

That the Demand 1.U1der the head 
Tripura be reduced by Rs. 100. 
(180) . 

Need for up-grading of Bchools and 
opening more technical schools 
in Tripura 

Shrl Biren Dutta: I beg to move: 

That the Demand 1.U1der the head 
Tripura be reduced by Rs. 100. 
(181). 

Need to provide capital grant for 
construction of teachers' quarters 
in rural areas of Tripura 

Shri Biren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(182). 

Need to give loan to Rickshaw·pul-
lIers' co-operative Society 

Shri Blren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(183), 

Need to provide opportunities to those 
people who have un-earthed stone 
quarries and to check nepotism 
in this field 

Shri Blren Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(184). 

Need to provide aid to the umbrella 
stick-workers co-operative of 
Tripura 

Shrl Blren Dutta: I beg to move: 

That the Demand 1.U1der the head 
Tripura be reduced by Rs. 100. 
(185). 
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Need for providing emplollment ope 
portunities and higher education 
outside Tripura to the trainee, 
Of Industria! Training Institute of 
Tripura 

Shri BireD Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(186) . 

Need to create a School Board for 
Tripura 

Shri BireD Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(187). 

Need for recognition to Tripura Tea-
chers' Association bll the Tripura 
Administration 

Sbri BireD Dutta: I beg to move: 

That the Demand under the head 
Tripura be reduced by Rs. 100. 
(188). 

Need for withdrawal Of the Teachers' 
Discipline and Punishment Ru!es as 
framed bll the Tripura Administra· 
tion. 
Sbrl Blren Dutta: I b~g to move: 

'-rb.at the Demand under the 
head Tripura be reduced by 
Rs. 100. (189)". 

J; eed to provide 100 per cent grant. 
in·aid instead of 90 per cent to the 
privately managed schoo is in Tri. 
pura. 
Shri Biren Datta: I beg to move: 

"That the Demand under the 
head Tripura be reduced by 
Rs. 100. (190)." 

Need to change teacher pupil ratio 
from 1:40 to 1:30 

Shrl.Biren Dutta: I beg to move: 

"That the Demand under the 
head Tripura be reduced by 
Rs. 100. (191)." 

Need to re·organire the Engineering 
and Health Directorates in Tripura. 

Shri BIren Dutta: I beg to move: 

"That the Demand under the 
head Tripura be reduced by 
Rs. 100. (194)." 

Need to provide mid·dall titfiin to 
school students in Tripura 

Shri Dasaratha Deb: I beg to move: 

"That the Demand under the 
head Tripura be reduced by 
Rs. 100. (196)." 

Need to take over Nabin Thakur 
Senior Basic Schoo! in Khowai Sub· 
Division bll the Government. 
Shri Dasaratba Deb: I beg to move: 

"That the Demand under the 
head Tripura be reduced by 
Rs. 100. (200)." 

Need to constitute a Triba! Develop-
ment Board in Tripura with potDer 
of e:recution of the tribal welfare 
works. 
Shri Dasaratha Deb: I beg to move: 

"That the Demand under the 
head Tripura be reduced by 
Rs. 100. (201)." 

Need to stop eviction of tribal Jhumias 
settled under the Jhumia Rehabi!i-
tation Scheme on land which has 
later on been included in the Juri 
Forest Reserve in Tripura. 
Shri Dasaratha Deb: I beg to move: 

"That the Demand under the 
head Tripura be reduced by 
Rs. 100. (207)." 

Need for fully representative govern-
ment for Tripura 

Shri Vasudevan Nair: I beg to move: 

"That the Demand under tbe 
h"ad Tripura be reduced by 
Rs. 100. (215)." 
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Need to construct one permanent 
bridge over Haura River near Chat-
urdash Debatabari (Old Agartala) 

Shri Dasaratha Deb: 1 beg to move: 

''That the Demand under the 
head Tripura be reduced by 
Rs. 100. (217)." 

Desirability oj Special Development 
Councils at the centre and also at 
State levels, to carry out special 
economic, social and cultural pro-
grammes in such a way and on a 
scale that after next ten years, the 
Scheduled Castes and Scheduled 
Tribes in India mall not require 
special reservation and privileges. 

Shri B. C. Soy: 1 beg to move: 

''That the Demand under the 
head other Revenue Expenditure 
of the Ministry of Home Affairs be 
reduced by Rs. 100. (219)." 

Mr. Deputy-Speaker: These cut 
motions are now before the House. 

16.00 hr!!. 

Shri Basumatari (Gopalan): Before 
I participate in the discussion of the 
Demands of the Home Ministry, at 
the outset, 1 congratulate the House 
Minister. The Home MiniStry deals 
with various subjects which are more 
important and the Home Ministry has 
got, in my opinion, little time just to 
look after Tribal affairs. By saying 
this, I do not mean to say that thi:3 
Ministry is not doing anything. When 
we consider the speeches made iby 
hon. Members and also the conditions 
facing the country, I do not know 
whether tEe Home Ministry will have 
sufficient time to look after these 
affairs. 

Shri Lal Bahadur Shastri: 1 am 
prepared to cive. 

Shrl Basumatari: Considering the 
backwardness at the Scheduled Caste 
and Schedule Tribe people, the Cong-
ress Gilvernment and the leaders of 
the country have extended the time 
for Reservation for another ten years. 
From that, it is clear that the tribal 

people and the Scheduled Caste peo-
ple have not been brought up to th~ 
standard to which they wanted to 
!bring Ibhem. Therefore, II do not 
understand when some Members here 
raiSe the question why the Scheduled 
Castes and Scheduled Tribe people 
should have some special provisions. 
This goes against the fundamental 
rights granted under the Constitution. 
Mahatma Gandhi wanted these pro-
visions for them. I rember our great 
leader Sardar Vall:abhbhai Patel say-
ing in the Constituent Assembly, 'Do 
you want to keep the Tribals as they 
are?'. He said again, unless these 
backward people are brought to the 
level of Shri Jaipal Singh, I do not 
think they can be coIlllidered as deve-
loped. I do not know why this Cong-
ress organisation deviates from the 
idea of Mahatma Gandhi, the Father 
of the Nation. This feeling leads to 
deterioration in the country. 

Looking to the educational develop-
ment, many hon. Members said that 
we have been brought up to the same 
level with others. If you go into the 
figures as regards educational deve-
lopment. you will find how misrable 
the condition is. You know, as re-
gards literacy, the country has been 
brought up to 40 per cent from 5 per 
cent in 1946. In the case of the 
Scheduled Castes and Scheduled Trib-
es it has been brought to 3 to 5 per 
ce~t. Even then, the question is ask-
ed why there should be special pro-
visions and reservatfon. Look at the 
figures one after another. I collected 
these figures from the Ministry and 
also from the Secretariat of our Par-
liment. We find up till now: 

Sched uled Castes Scheduled 
and Scheduled Tribes No. 

Tribes. No. 
B.A.IB.S. 686 240 

B.Com. S6 20 

BSc. Agri. 23 S 
Medicine M.B.B.S. 24 5 
L.L.B.IB.L. 39 IS 
B.Ed./B.T. 41 10 

Total 869 200 

Looking at the figures about educa-
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ticmal development, how do you say 
that the Tribal people have been 
bro~ht to the level and the extent 
that we want? 

As regards services, the position is 
very disappointing. Shrimati Renuka 
Ray said that there should be some 
economic criteria. Wbat is the eco-
nomic criteria? When they have not 
'been brought up to the level of the 
others, how can there be any criteria? 
The position in the services was: 

Permanent 
Class I. 1957 

1958 

Class II. 1957 
1958 
Temporary 

Class I. 1957 
195H 

Class II. 1957 
1958 

No. of S.T. 
4 

14 

4 
15 

This is in the whole of the country. 
You can see how miserable the condi-
tion is. Do you think that the Tribal 
people have been sanctioned a very 
large sum of money? 

Shri Bakar Ali Mirza said that 
money was pouring like water. I 
admit, money was pouring like water. 
But, I want to ask the question whe-
ther money has 'been properly utilis-
ed or not. If you go to the field, you 
will find that the money has not been 
so utilised. I will give you the figur-
es. Only 25 per cent of the money 
goes to the pockets of the Tribal peo-
ple for development. All the rest 
goes to the others. I am sorry to 
inform the House that even Ministers 
themselves sometimes say, we have 
done a lot, they are not satisfied, they 
are not happy, they are not ccmtended. 
This is very detrimental if the Minis-
ters themselves say like this. This it-
self is a damage to the proces;; that 
We want to see fulfilled. Therefore, 
we should be very particular when 
we say that the Scheduled Castes and 
the Scheduled Tribes have been 
brought up. Nothlng has !been done, 
if yOU look at the figures. 

When we ask questions about the 
services, many times it is said that if 
you do this, if you do that, the P.S.C. 
and the U.P.S.C. will not agree. I 
want to ask, who is the P.S.C. who 
is the U.P.S.C. U.P.S.C. is conrlituted 
by the Government of India and 
the P.S.C. is constituted ,by the States.. 
The rules and regulations are laid 
down by the Government. When they 
are subordinate bodies of the Govem-
ment I do not understand what 
right they have got to oppOSe 80m. 
special provisions and some weight-
age. If there is no weightage, I do 
not think even in 100 years they can 
be brought up to the level of the 
others in the matter of education and 
in the matter of services. 

One thing, I must tell you. When-
ever we ask about the position in 
services, they say, there is no suitable 
candidate. What is 'suitable candi-
date'? A suitable candidate may diff-
er from person to person. I may 
think one is sui.table. Another may 
think that he is not suitable. Suitable 
candidate is a word employed just to 
brush aside the claims of the Schedul-
ed Caste and Scheduled Tribe candi-
dates-just to avoid Triba!s. 

Coming to the economic conditions, 
if you go to the field, especially in 
South India,-I am not quoting here 
from my figures; this is the figure 
supplied by the State Governments 
themselves for the southern zone 
(Madras, Kerala, Andhra and Mysore) 
-you will see that 80 per cent of the 
tribals have no land. They take shelt-
er under the banks of rivers, under 
the banks of tanks, under the tree~. 
even now. People say that these tri-
bals are so backward that they can-
not maintain land. If you go inilo the 
history of these people, you will see 
that they were the land owners. But, 
due :to the emergence of the advanced 
community and money-landing com-
munity, they have 1061; land and they 
have to take shelter under the hJIls 
and they have become landless. It fa 
9I1id that they are born not to have 
landS and so they have to go to the 
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[Shri Basumatari] 
forest. If you go to the forest, the 
position is amazing. People living in 
the forests are taken as floating popu-
lation. They are not taken even as 
human beings. They do not get any 
oil; they do not get any facility from 
the present Government. Why? Be-
cause they have no land. They have to 
shift according to the plans and pro-
grammes of the Forest Department. If 
they do forestry somewhere, if they 
~e staying in some hill top some-
where, they have to shift there after 
one year. Therefore, they get no 
wells, no schools and nothing of that 
!IOrt. I am not exaggerating at all. 
I! Government want, I can give them 
the figures in respect of all the States, 
which have been supplied by the State 
Governments themselves. 

Indebtedness among the tribals is 
simply horrible. In this free country, 
in this republican and democratic 
country, still, there is the system of 
bondage. This bondage exists in diff-
erent States under different names such 
as Sagri, Gothi, Hali and Vetty. Sagri 
and Gothi are such that sOmetimes if 
9OIYlebody comes and pays the out-
standing debt, then the tribals are to 
go to that other family. For ages to-
gether this system of Ibondage known 
as Sagri and Gothi has been there in 
the Southern Zone. Still, the hon. 
lfinisters come forward and say 'We 
do not know why the tribals are still 
not happy'. I do not understand why 
they say like that. without having any 
flgures at their disposal. Of course, 
I cannot blame them for saying so, 
because they have got no statistics. 
They have got the Scheduled Castes 
and Scheduled 'l1ribes Commission and 
also the commission in respect of the 
backward classes, but they have no 
machinery by which they cAn find out 
the figures in regard to .the Scheduled 
Tribes. If we ask for figures in ree-
pect of education, they cannot give it. 
If we uk ;tor some other figure, they 
cannot Irlve it. I do not quite under-
stand what the use is of maintaining 
In oftlce here with Ra. 3 crores of ex-
penlUfIu~. The other day, I Baked for 

flgures of education; Government 
could not give thalt figure. Again, I 
asked for information about how many 
people from among the Scheduled 
Tribes had passed ,the lAS examina-
tion; again, Government could not 
give the figure. I wanted to know 
how many Scheduled Tribes were 
there in the services; they could not 
give that figure also. Because they 
have got no statistics, and they have 
no basis for the information, they are 
not able to give the figures. I do not 
know why Government are spending 
money in that manner without any 
definite aim. 

We are glad that they have got some 
extension projects. We are also glad 
that that they have opened some tri-
bal blocks on whicll. they are spending 
some money. But these tribal blocks 
are located in such a way. and the 
percentage of tribals residing in a cer-
tain area is taken in such a way that 
these blocks cannot be enjoyed by the 
plains tribals or the other tribals. 
The criterion is that 66 per cent of 
the tribals should be there, a condi-
tion which can be fulfilled only in the 
Autonomous Districts of Assam and 
some of the areas specified in the 
Sixth Secretariat in the Constitution. 
But what about the tribals who are 
scattered? So, I want to suggest that 
instead of 66 per cent of the tribal!, 
the percentage should be 30 to 41 per 
cent, so that the tribals in the plains 
also can enjoy the benefit of these 
tribal blocks. 

But mere creation of blocks alone 
would be of no use. We have to see 
that the benefits of these blocks act-
ually reach the tribal population. I 
have had occasion to visit all the tri-
bal iblocks in all the tribals areas, but 
I find that only 25 per cent of the 
benefits go to the tribals. For 
instance. money is lent on a co-opP.r8-
tive basis. but the tribal people have 
no land, and, therefore. th~v cannot 
let land under the present rules and 
regulations. So. they can only enJo:1 
the beneftt of the lChools and the 
roads. 
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So far as the schools are concerned, it 
is not as if only the tribals go to those 
schools. In every school, you will 
find that only 25 to 30 per cent of the 
students are tribals. As for the roads, 
you know very well that it is only 
the advanced people who are able to 
enjoy the roads. Of course, we do 
not mind their enjoying the roads. 
But we have to see that the benefit 
goes to the people at the lowt!r level. 
Sometimes, the question is asked: 
'We have allotted money tor the 
development of the tribals; roads 
have been constructed; schools have 
been opened and so on. And why are 
the tribals not happy?' and so on. 
That is not the question to be put. 
We have to see how many tnf'~e are 
among the tribals who are n~tuaUv 
enjoying the benefits of tiles!! ~hing~. 

There is also a new thing which has 
been emerging. We have established 
many industries, both big and small. 
But if we go to the details about the 
places in which industry has been 
established, we shall find that lots of 
tribal people have been uprooted, and 
they have again been forced to go to 
distant places. We do not say that 
industry should not be there. Indus-
try should be there, but along with 
the scheme for the establishment of 
illdustries, there should also be a 
scheme for the payment Of compensa-
tion for the tribals, in the form of 
land for land, house for house and so 
on. But what I have seen in my State 
is,-and I have visited all the areas--
that the trLbals have been uprooted, 
but there is no question of giving any 
land for them or giving any compen-
sation for them. Of course, they are 
not vocal. They cannot go to the 
district authorities or any other 
authority. So, they do not go and 
demand compensation. The other 
day, an hon. friend of mine from 
Bihar was saying that thousands of 
people had been uprooted in Hatia in 
Bihar. But in that same area, while 
Qther people have been paid compen-
sation at the rate Of Rs. 1000 to Rs. 
1Il00 per acre, the tribal people aIW 
paid only Bs. 46 per acre. This is the 
condition in retard to payment at 

compensation for the tribals. Sillce 
they are not vocal enough to demand 
compensation, I submit that Govern. 
ment should themselves come forward 
and give them compensation. 

In conclusion, I would like to say 
something about infiltration in Assam. 
You know, Sir, that in1iltration in 
Assam is a very big problem. This 
Is, ill fact, a very controversial matter. 
The in1iltration of Muslillls into 
Assam is not a thing which has start-
"'«i only recently, but it started as 
early as 1921 itself. When Sir, 
Syedullah was the Prime Minister of 
Assam, he wanted to include Assam 
in Pakistan, and, therefore, he 
brought a number Of Muslims into 
Assam, and the tribals had to leave 
their homes and hearths for this pur-
pose. I can give you th.e figures in 
this connection. In 1911, the number 
of Muslims in Assam was 3,55,320; in 
1921, the number rose up to 5,85,955; 
in 1931, it was 9,43,252; in 1941, it 
was 13,05,902 and so on. In this way. 
the number went on increasing like 
anything. You will be surprised to· 
learn that the Muslillls have been 
settled there on 20 lakhs bighas ot 
land; out of these 20 lakhs bighas, 10 
lakhs bighas had been taken away 
from the tribal villages. And do you 
know how these lands were taken 
away from the tribal people? When 
the Muslillls come to a village and 
they settle on the land, they would 
slaughter the cows there. The tribal 
people being so emotional would not 
be able to stand it. Therefore, they 
would go away from that area. In 
this way, thousands and thousands of-
villages have been taken away from 
the tribals and converted into Muslim 
villages. Of course, we should not 
blame anybody for this purpose. The 
persons who are there are encourag. 
ing other people just to go there. 

I had occasion to discuss this with 
the Chief Minister of Assam, because 
infiltration Is still there, and he was 
saying that Muslims were pouriDI in-
like an~, and the problem ..... 
how to check it. The hon. Mmiatel" 
of Home Mall'l knOWll about it very 
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well. So, I would not like to say any-
thing further about it in the House. 

But in conclusion, I would urge one 
important thing. So far as the tribals 
and their problems are concerned, I 
think that the tribal people know 
them better. I do not understand 
why the Ministry should not have a 
body Of tribals to advise them on 
tribal problems, and to help them in 
collecting the necessary fifures. 
Unless Governmerit take steps to take 
into confidence the tribals, all our 
attempts at national integration will 
not be of any avail. At a time when 
we are talking of national integration 
in a big way, If such sections of the 
people are treated in this manner, I 
do not know how it is possible to have 
real national integration. If a large 
section Of the people feel frustrated 
that they are not being looked after 
properly and they have to go without 
anything, I do not understand how 
national integration would be possible 
in respect of these people. Unless 
these people also are assured of their 
right to equality along with the other 
people, I do not think integration is 
possible. I submit that this is a 
matter on which Government should 
bestow their attention. 

10.18 hrs. 
STATEMENT RE: RAILWAY 

ACCIDENT NEAR HUBLI 

Mr. Deputy-Speaker: There has 
been a serious railway accident. The 
Deputy Minister of Railways, Shri 
S. V. Ramaswamy, will make a state-
ment. 

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
IIwamy): With deep regret, I have to 
inform the House that this morning 
at about 6 hours, No. 204 Down 
Poona_Bangalore Express met with an 
accident. 

While the train was running at Mile 
11/10 between Kundgol and Saunshi 
on the Hubli-Harihar Metre Gauge 
aingle line section, the tender of the 

engine derailed, the following bogie 
was smashed, the next two bogies 
capsized, the fourth canted, and the 
fifth and sixth bogies derailed. The 
engine of the train itself came to a 
stop on bridge No. 16. The remaining 
four bogies of the train remained on 
the track. 

According to the information 
received, three dead bodies were 
found in the wreckage. 28 persons 
received grievous mJuries and 35 
received simple injuries. 

The medical relief van from Hubli 
was rushed to the site, and the Divi-
sional Superintendent and the Divi_ 
sional Medical Officer, Hubli, reached 
the site of accident immediately after-
wards. The injured persons were 
sent to the Hubli hospital for further 
treatment. One of the injured 
expired on the way to the hospital. 

The General Manager and other 
senior officers of the Southern Rail-
way have flown to Bel~aum on the 
way to Hubli and the site of the 
accident. The Deputy Minister of 
Railways, Shri Shahnawaz Khan, and 
the Chairman, Railway Board, have 
also left for Belgaum by air. 

The District Magistrate and the 
Deputy Superintendent of Police, 
Dharwar, have inspected the site. 

The Additional Commissioner of 
Railway Safety will be holding all 
enquiry into the cause of the accident. 

DEMANDS FOR GRANTS-contd. 

MINISTRY OF HOME AFFAIRS-contd. 

Shri Mohsin (Dharwar South): 
While supporting the Demands fBI' 
Grants Of the Ministry of Hem. 
Mairs, I wish to make some observa_ 
tions. 

Today, national integration an4 
emotional integration are the two 
vital matters weighing on the mind of 
every Indian. Rightly our Prime 
Minister and the Heme Minister are 


